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LEGISLATIVE ASSEMBLY DEBATES

(OFFI0IAL REPORT OF THE FIRST SESSION OF THE FIPTH
LEGISLATIVE ASSEMBLY)

VOLUME 1—193b.

LEGTSLATIVE ASSEMBLY.

Monday, 218t January, 1935.

The Asscinbly met in the Assembly Chamber of the Council House
in New Delhi at Eleven of the Clock, being the first day of the meeting
of the Fifth Legislative Assembly, pursuant to 8. 68D (2) of the Govern-
ment of Tndia Act.

MFESSAGE FROM HIS FXCELLENCY THE GOVERNOR GENERAL.

Secretary of the Assembly: The following Message has been received
from His Excellency the Covernor General: '

(Th> Assembly reccived the Message standing.)

“In pursuance of the provisions of sub-rule (2) of rule 3 of the Indian
Legislative Rules, I, Freeman, Ear] of Willingdon, hereby appoint Licute-
nant-Colonel Sir 'Henry Gidney. Kt., M.L.A., to be Chairman of the
Legislative Assembly awith effect from the morning of Monday, the 21st
January, 1935.

(Signed) WILLINGDON,

: Viceroy and Governor General.”
NeEw DELHI:

The 18th January, 1935.

/
|

[Lieut.-Colonel Bir Henry Gidney (Nominated Non-Off~il, . v
“pplauge, proceeded from his seat in the Chamber nr2 nlcena:i“ﬂ' 4 !m'lfﬂ o
stood before the Chair, where he made the oath of .stllegimwe.]g ¢ steps

(1)
A



2 LEGISLATIVE ASSEMBLY, [21sT Jax. 1985.

Mr. Ohairman (Lieut.-Colonel Sir Henry Gidney): In order that this,
the first meeting of the Fifth Legislative Assembly, may be fully consti-
tuted, Members will now take the oath or make the affirmation of
allegiance to the Crown in the manner prescribed in the o

_ der in which
their names' are read out by the Secretary. A rat
(The Chairman then occupied the Chair, and the following Members

took the oath ‘or :made the affirmation of allegiancd.) - :

MEMBERS SWORN:

The Honourable Sir Nripendra Nath Sircar, Kt. (Law Member);

The Honourable Sir Joseph Bhore, K.C.8.1.," K.C..LE., C.B.L.
(Member for Commerce and Railways);

The Honourable Sir Frank Noyce, K.C.S.I.,, C.B.E. (Member for
Industries and Labour);

The Honourable Sir Percy James Grigg, K.(".B. (Finance Member);

The Honourable Sir Henry Duffield Craik, Bart.,, K.C.8.I. (Home
Membier);

Mr. S. Siityamurti, M.L.A. (Madras Ciry:

Non-Muhammadan
Urbun);

Mr. V. V. Giri, M.L.A. (Ganjain cum Vizagapatam: Non-Muham-
madan Rural);

Mr. Kasinadhuni Nageswara Rao Pantulu, M.L.A. (East Godavari
and West Godavari cum Kistna: Non-Muhammadan Rural);

Mr. Gogineni Ranganayskulu (Garu, M.L.A. (Guntur cam Nellore:
Non-Muhsmmadan Rural);

Mr. M. Anantusayanam Ayyangar, M.L.A. (Madras ceded Distriets
and Chitoor: Non-Muhammadan Rural);

Mr. T. 8. Avanashilingam Chettiar, M.L.A:- (Balem and Coimba-
tore cum North Arcot: Non-Muhammadan Rural);

Mr. C. N. Muthwranga Mudaliar, M.1L.A. (South Arcot cum Chingle-
pit: Non-Muhammadan Rural);

Dr. T. 8. 8. Rajun, M.L.A. (Tanjore cum Trichinopoly: Non-
Muhammadan Rural);

Mr. P. S. Kumaraswami Raju, M.L.A. (Madura and Ramnad cum
Titthevelly: Mon-Muhammadan Rural);

Mr. Samuél Aiton, M.L.A. (West Coast and Nilgiris: Non-Muham-
madan Rural);

Mr. Umralisha, M.L.A. (North Madras: Muh&frimadan);

Maulvi 8yed Murtuza Sehib Bahadur, M.L.A. (South Madras:
Muhammadan);

Mr. H, A. Sathar H. Fssak Suit, M.T, A. - giris:
iy el < Buit, A. (West Coust and Nilgiris

Mr. F. E. James, M.L A. (Madras: Em‘opoan%:



MempERs SWoRK, 8

.'Raja. Sir Vasudeva Rajim, Kt.,, C.I1.E,;, NM.L.A. (Madras: Land-
holders); . ’

Mr. Sami Vencatachelam Chetty, M.L.A. (Madras: Indisn Com-
merce); .

Sir Cowasji Jehangir, Bart, K.C.ILE., 0.B.E, M.L.A. {Bombay
City: Non-Muhammadan Urban); ~

Mr. Lalchand Navalrai, M.T.A. (Bind: Non-Muhammadan Rural);

Mr. B..J. Desai, M.I.A. (Bombay I\urtlmrn Division: Non-Muham-
madan Rural);

Mr. Ahmed Ebrshim Hargon Juffer, M.L.A, (Bombay  Central
Division: ¥ uhamﬁuf an Rural}; ' '

Mr. K. M. Jedhe, _M‘L.A. (Bombay Central Division: Non-Muham-
madan Rural); :

Mr. N. V. Gadgil, M.L.A. (Bombay Central Division: Non-Muham.
madan Rural); _ :

Mr. 8. K. Hosmani, M.L.A. (Bombuy Southern Division: Non-
Muhammadan Rural);

Mr. M. A. Jinnah, M.L.A.. (Bombay City: Mu_lmmnmdan Urban);

Mr. Nubi Baksh [llabi Buksh Bhutto, M.L.A. (Sind: Muhummadan
Rural);

Seth Haji Abdooln Haroon, M.L.A:. (Bind: Muhamimddan Rural);

Mr. William Bartlet Hossack, M.L.A. (Bombay: European):

Sir Leslie Hudson, Kt., M.L.A. (Bombiy: European);

Sir Ghulam Husssin Hidayatallah, K.C.8.1., M.L.A. (Sind Jugir-
dors and Zﬂmindursz Landholders); _ _

Mr. Mathurutus Vissanji, M.L.A. (Indian Merchants’ Chamber and
Bureau: Indian Commaerce);

Dr. Pramatha Nath Banetjea, M.L.A. (Calcutta Suburbs: Non-
Muhsmmuadan Urbamn);

Pandit Lakshmi Kenta Muitra, M.L.A. (Premdeﬂcv Dn rision: Non-
Muhaminadan Rutal);

r. Bultyya Kumar Som, M.L.A.. (Daccn Di\'ision' Non-Muham-
madan Rural);

Mt KMl Chandid Ditta, M.L.A. (Chwtégong and Rajshdhi Divi-
sions: Noh-Muhkmdiadnn Rura])

Sir Abdur Rahim, K.C.8.I., Kt., M.L.A. (Caleutta and Suburbs:
ulaffithadari Ui'ban),

'\Ir Abdul Halim Khan Ghuindvi, M.L.A. (Dacea cum Mymen-
smgh Muhammadan Rural);

Mr Muhammed Anwar-ul- Az:m, fr.L.A. (Chittagong Division:
Muhamtadddn Riitdl);

Maul¥i Abttulyshel Baqui, M.L. A (Rajshahi Division: Muham-
madan Rural); A

Mr. George ﬁorgun t1lE, M L.A. (Beﬁﬂﬂ Eufcpedn);
Mr. J. A. Milligan, M.L.A. (Bengul European);

'S
¢t
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Babu Dhirendra Kunta Lahiri Chaudhury, M.L.A. (Bengal:
Landholders);

Babu Baijnath Bajoria, M.L.A. (Marwuri Association: Tndian
Commerce):

Dr. Bhagavan Das, M.L.A. (Cities of the United Provinces: Non-
Muhammadan Urban);

Chaudhri Raghubir Narayar Singh, M.L.A. (Meerut Division:
Non-Muhammadan Rural):

Mr. Shri Krishna Dutt Paliwal, M.L.A. (Agra Division: Non-
Muhammadan Rurai):

Pandit Govind Ballabh Pant, M.L.A. (Rohilkund and Kumaon
Divisions: Non-Muhammadan Rural):

Mr. Sri Prakasa, M.I..A. (Allshabad and Jhansi Divisions: Non-
Muhammadan Rural);

Munshi Iswar Saran, M.L.A. (Benares and Gorakhpur Divisions:
Non-Muhammadan Rural): _

Babu Mohan Lal Saksena, M.L.A. (Lucknow Division: Non-
Muhammadan Rural):

Sirdar Jogendra Singh, M.L.A. (Fyzabad Division: Non-Muham-
madan Rural):

Muulana Shaukat Ali, M.I..A. (Cities of the United Provinces:
Muhammadan Urban):

Qazi Muhammad Ahmad Kazmi, M.L.A. (Meerut  Division:
Muhammadan Rural); )

Mr. Tasaddug Ahmad Khan Sherwani, M.L.A. (Agra Division:
Muhammadan Rural):

Bir Muhammad Yakub, Kt., M.L.A. (Rohilkund and Kumaon
Divigions: Muhammadan Rural); ¢

Dr. Ziauddin Ahmad, C.1.E., M.L.A. (United Provinces Southern
Divisions: Muhammadan Rural);

Mr. Muhammad Azhar Ali, M.L.A. (Lucknow and Fyzabad
Divisions: Muhammadan Rural):

Mr. J. Ramsay Scott, M.I..A. (United Provinces: European);

Maharaj Kumar Vijaya Ananda Gajapatiraj, M.L.A. (United
Provinces: Landholders);

Mr. Sham Lal, M.J.A, (Ambala Division: Non-Mubammadan)j
Lala Fakir Chand, M.I..A. (Jullundur Division: Non-Muham-
madan); _

Bhai Parma Nend, M.L.A. (West Punjab: Non-Muhammadan);
Syed Ghulam Bhik Nairang, M.L.A. (East Punjsb: Muham-

madan);
Mr. K. L. Gaubs, M.L.A. (East Central Punjab: Muhammadan);

Mr. H. M. Abdullsh, M.L.A. (West Central Punjab: Muham-
madan); o
Nawab Sahibzads 8ir S8ayad Muhammad Mehr Shah, Kt., M.L.A.
Kb {N%rth Punjab: Muhammadan);
an Sehib Shaikh TFazl-i-Haq Piracha, M.L.A. (North-West
Punjab: Muhammadan). : : (Hoxeies



MEMBERS BWORN. 8

Mr, Ohairman (Lieut.-Colonel Sir Henry Gidney): I have just received
intimation from the Honourable Member, Khan Bahadur Makhdum
8yed Rajan Bakhsh Shah, of his inability to come here to the Becretary’s
table to take the oath. I, therefore, direct the Secretary to be good
enough to proceed to- the Honourable Member's seat to enable him to

take the oath.
(The Honourable Member then took the oath in his seat).

Khan Bahadur Makhdum Syed Rajan Bakhsh Shab, M.L.A.
(S8outh-West Punjab: Muhammadan);

SBardar Mangal Singh, M.L.A. (East Punjab: Sikh);
Sardar Sant Singh, M.L.A. (Weet Punjab: Sikh);
Mian Ghiasuddin, M.L.A. (Punjab: Landholders);

Mr. Satya Narayan Sinha, M.L.A, (Durbbhanga cum Saran: Non-
Muhammadan);

‘Mr. Bepin Behari Varma, M.L.A. (Muzaffarpur cum Champaran:
Non-Muhammadan);

Mr. Bhubanananda  Das, M.L.A. (Orissa Division: Non-
Muhammadan); .

Pandit Nilukantha Das, M.L.A. (Orissa Divigion: Non-Muham-
madan);

Mr. Anugrah Naraysn Sinha, M.L.A. (Patna cum Shaliabad: Non-
Muhammadan);

Mr. Shri Kriehna Binha, M.L.A.  (Gaya cum Monghyr: Non-
Muhammadan);

Mr. Deep Narauyan Bingh, M.L.A. (Bhugalpur, Purnea and the
Sonthal Parganas: Non-Muhammadan);

Mr. Ram Narayan Singh, M.L.A. (Chota Nagpur Division: Nons
Muhammadan);

Mr. Muhammad Nauman; M.L.A. (Putna and Chota Nagpur cum
Orissa: Muhammadan);

Magulvi Muhammad Shafi Daudi, M.L.A. (Tirhut  Division:
Muhammadan);

Seth Govind Das, M.L.A. (Central Provinces Hindi Divisions:
Non-Muhammadan); .

Mr. Ghanshiain Singh Gupta, M.L.A. (Central Provinces Hindi
Divigions: Non-Muhammasdan);

Khan Sahib Nawab Siddique Ali Khan, M.L.A. (Central Provinces:
Mubammadan); -

Seth .Sheodass Daga (Central Provinces: Landholders);

Srijut Nabin Chandra Bardaloi, M.L.A. (Assam . Valley: None
Mubammadan);

Mr. Basanta Kumar Das, M.L.A. (Surma Valley eum Shillong:
Non-Mubammadan);

Mr. Abdul Matin Chaudhury, M.L.A. (Assam: Muhammadan);
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Mr. Frederick Weston Hockeghull, l}]l L.A. (Assam: Lprppeam

" 12 Noow. )

Dr. Thein Maung, M.L.A. (Burma: Non-Buropean);

Mr M. Asaf Ali, M.L.A. (Delhi: General); .

Rai Bshadur Seth Bhagchand Soni, M.L.A.  (Ajmer-Merwarg:
G 1y; ] .

Dr. Klf:r?m ?.thib, M.I..A.  (North-West Fronlipr  Province;
General); .

Sardar Bahadur Sardar Bir Jawabar Singh, Kt., C.ILE., M.L.A.
(Nominated Nop-Official);

Rai Buhadur Sir Satya Charan \dl*khel:]ee Kt., C.B-E., M.L.A.
(Nominated Non- Oﬂ'u ial);

Rao Bahadur Mylai Chinnathambi Ra;all M.L.A. (Nominated
Non-Official) ;

Mr. Romaswami Srinivasa Sarma, C.ILE., MI.A. {(Nominated
Non-Offieial);

Dr. Ratanji Dingshaw Dalal, M.L.A. (Nominated Non-Official);

Dr. Francis Xavier DeSouzn (Nominated Non-Official);

Captain Rap Bahadur Chaudhri Lal Chand, 0.B.E., M.L.A. (Nomi-
nated Non-Official);

Captain Sardar Sher Muhummud Khan, C.I.LE., M.B.E., M.L.A.
(Nominated Non-Official); -

Major Nawab Ahmad Nawaz Khan, C.1L.E., 0.B.E., M.I..A. (Nomi-
nated Non-Official);

Khan Bahadur Nawab Malik Alluh Bakeh Khan Tiwana, M.B.E.,
M.L.A. (Nominated Non-Official);
Mr. L. C. Buss, M.L.A. (Nominated Non-Official);

Sir Lancelot Graham, K.C.T.E.,, M-L.A. (Secretary, Legislative
Depurtpent),

Mr. Girja Shankar Bajpai, C. I E., C.B.E., M.L.A. (Secretary,
Department of Kducation, Health and Lands),

Herbert Aubrey Francis Metealfe, ¢.8.1., C.I.E., M.V.0,,
M.L.A, (Fore:gn Secretary);

Mr. George Richard Frederick Tottenham, C.I.E., M.L.A. (Army
Secretary);

Mr. Panambur Raghavendra Rau, M.L.A.

sioner, Railways);

=

My

(Financial Commis-

Mr. Andrew Gourlay Clow, O.LE.,, M.L.A. (Government of Indias
Nominated Oﬁicmij,
Mr. Tennant Sloan, C.I.LE., M. A (Govermne.nt of India: Nomi.

nated Officiul);
Mr. Abraham Jeremy Raisman, C.1.E., M.L..A.
India: Nominated Official);

Mr. Hueh Dow, C.1. E., M\L.A (Government of Indin: Nominated
Official) ;

Mr. Chettur Govindan Nayar,
Rao Bahadur A. A. Venkata
nated Official):

(Government of

M.L.A. (Madras: Nominated Official);
rama Avyar, M.I..A. (Msdras: Nomi-
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Mr. A. K. Fuzlul Huq, M.L.A. (Bakargunj cum Faridpur: Mubam-
madean Rural);

Mr, John Monteath, M.L.A. (Bopibay : Nominated Official);

Mr. Hiranand Khushirmn Kirpalani, M.L.A. (Bombay: Nominated
Officinl) ; _ :

Mr. Jatindra Mohun Chatarji, M.L.A. (Bengal: Nowipated.
Official) ;

Mr. Nrisinha Ranjan  Mukharji, M.I.A. (Bengal: Nominated:
Official);

Mr. legnard Owen, M.L.A. (United Provinces: Nominated
Official);

Khan Bahadur Nawab Muzaffar Khan, C.1.LE., M.T.A, (Punjab:
Nominated Official);

Mr. Pradyumna  Prashad Singh, M.L.A.  (Bihar and Orissa:
Nominated Official);

Mr. Donald Henry Charles Drake, C.I1.LE., M.L.A. (Central Pro-
vinces: Nominated Official);

Mr., Whalter Lowrence Scott, C.II.., M.L.A (Assam: Nominated
Official); and .

Mr. Bernard Winthrop Swithinbunk, M.L.A. (Burma: Nomingted
Official);

Mr. Chairman (Lieut.-Coloncl Sir Henry Gidney): In case any Hon-
ourable Member has entered this House after his name had been called
out, he may come forward und take his oath or make his affirmation of
allegiance.

(There was no such Member.)

DEATHS O  SITR ABDULLA SUHRBAWARDY, MR, M. V.
ABHYANKAR, MR. 13. N, SASMAL, MR. PRICE AND RAI
BAHADUR I.ATLA BRIJ KISHORE.

Mr, Ohairman (Lieut.-Colonel Sir Henrv Gidney): Members of the.
Tiegislative Assembly, since last this Houge met, the hand of death has
leen verv activo and has deprived us ot very valuable and esteemed,
Members. I will now call upon the Leader of the House.

The Honourable Sir Nripandra S8ircar (Leader of the House): Mr.
Chairman, I am grateful to you for giving me this opportunity of men-
tioning the deaths of no less than five persons who were either Members of
this House, or who having been elected, were prevented by death frora
joining in our nctivities. ° '

8ir Ahdulla Subrawardy was a Member. of this Assembly from 1926 tq
He 'was re-elected to this Assemibly but could not join it, he died

very recently. He represented the Muslim rural constituency of Burdwan
md  Presidenev Divisions. He was also n  Member of the Bengal
Legislative Council from 1910 to 1826. He was the Deputy President of
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- {Sir Nripendra Bircar.]

that Council from 1928 to 1920. He wus a member of the Southborough
Committee and a member of the Indian Central Committee co-operating
with the Royal Commission on Reforms. He was the founder of the
Central Muslim Party in this House. He had a brilliant academic career,
and the depth of his culture and the amount of his knowledge could easily
be estimated from the several publications which bear his name. He was
awarded the Delhi Durbar Medal in 1911 and wus created a Knight in
1931.

1 had not tho honour of personally knowing Mr. Abhyankar, but of
his great reputation I have some idea and the publications in the Press and
the stutements made immediately after hig death will give Honourable
Members some idea of the esteem und respect with which the late Mr.
Abbyankar was held. I am sure, there are Membera in this House who
ure more competent to speak about him from their intiniate knowledge of
the late Mr. Abhyankar.

Mr. B. N, Susmal, whose death was very tragic because he practically
died the moment his success at the polls was announced, was a very promi-
nent man in Bengal, and he took an active part in the political life of the
province. He was elected to the Legislative Assembly from the Burdwan
Divition this time. He was for many years a Councillor of the Calcutta
Corporation, and he was also a member tor some time of the Bengal
Legislative Council.

Mr. Price was a Member of the Legislative Assembly representing
the Bombay Europeans from December 1920 to November 1921. He wus
a man of very large activities, He was a Municipal Councillor of Karachi.
He was o trustee of the Karachi Port Trust, « member of the Sind Separu-
tion Committee and a member of the Sind Administrative Committee.
He was acknowledged, 1 find, in some of the statements, made in the
Press to have one of the keenest brains in Sind,

As regards the late Rai Bahadur Lala Brij Kishore, this House will
remember that the honour conferred on him by His Majesty was announced
in the papers only 48 hours after his lamented death. He was a Mem-
ber of the Legislative Assembly representing the Lucknow Division Non-
Muhammadun Rural Constituency from the 10th Julv, 1930, to the end
of the third Assembly, and from the 9th Octoher, 1980, to the end of
the fourth Assembly. It has seldom happened that so many deaths have
occurred which had to be mentioned on, the first sitting of this House. On
behalf of this side of the House, T convey to you, Mr. Chairman, and to
the House our great sense of loss and our deepest regret for the death of
these gentlemen and for the loss which the country has suffered from not
having had the benefit of the activities of these gentlemen.

Mr. B. J. Desal (Bombny Northern Division: Non-Mubammadan Rural):
Mr. Chairman, it is & matter of sincere regret to me that on the very firtt
oceasion on which T have the honour to say a few words in any assembly
whatever of a legiclative nature T have to associate myself with the Honour-
able the Leader of the House in expressing our sense of loss—loss which
appears to have been unusual in number and in quality from the account
that is given—of the men who have left us. As to three of them, I have
a certain amount of personal knowledge and acquaintance. As to the
other two, I have credible information as to their valunable qualities.
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Referring to Sir Abdulla Suhrawardy, his erudition is a matter of such
weneral repute that it does not require any further elaboration. As re-
gards his position in politics, he gave it all the energy that he possvssed
and the sincerity with which he discharged his duties from time to time
is well known. As the Honourable the Leader of the House menticned,
lie was at one time associated with the late Mr. C. R. Das in the Swaraj

Party of those days.

As regards Mr. Susmal, T have had the honour of knowing him. The
outstanding quality of cournge which characterised the man in whatever
opinions he held was admiruble and always evoked the esteem even of

his oppounents.

My friend, Mr. Abhyankar, died untimely, because notwithstanding
the large experience to his credit he was a very young man at the time of
his death.  Helonging to my profession, he was a man who, had he
desired to confine his activities merely to his professional life, would have
made lus mark shnost anywhere. He chose, however, fo occupy the larger
part of his time in the service of the country according to his ideas and
lights, and it is a matter of sincere regret that his absence will be felt by
the whole House and particularly by us.

As regards Rai Bahadur Brij Kishore, I am inforined that he was an
unostentatious man whom it was impossible to offend and it is a great deal
to be able to say that of a man particularly angaged in stiuggles of this
character. He was a man of affable character, and I have no doubt that
he will be missed by all those who knew him and by those who, had he
been spared, would have been agsociated with him.

Mr. Price I happen to have known. I cannot claim any very greuat
friendship with him, but I knew him as an active business man, a good
speaker and a man who sacrificed his time and considered it his duty to
devote whatever energy was required for the purpose of giving his service
to the legiclative labour of this Assembly.

Sir, 1 also wish to convey the sincere regret of those who sit on this
side of the House, for in the presence of death, I am quite certain you will
agree with me, there can be no two sides at all. Had these gentlemen
been spared, they would have rendered valuuble service, for I regard
service sincerely done by a man on either side as of equal value.

Mr. M. A, Jinnah {Bombay City: Muhammadan Urban): [ asscciute
myself with the remarks that fell fromn the Leader of the House
and the Leader of the Opposition. I am sure that every one
feels great sorrow that we have been deprived of five Memnbers
of this House at the very beginning of our proceedings today. As
the Leader of the Opposition said, in the presence of death, con-
troversy ceases. Whatever Party they belonged to or whatever -political
faith they followed, they were men who played a very important part
in the public life of India and we cannot but mourn their deaths and
regret the loss that this House has particularly suffered, and I wish on
behalf of my Party to express our deepest sorrow and our sincerest
sympathy with the members of the family of these five Members of
this House. Sir, I associate myself with the previous speakers,
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Mr. A H. Ghazpavi (Dreca cum Mymensingh : ’\[uhammadan Rural):

T beg to associate myself with all that has been said by the Honourable
the Leader of the House and the Honourable the Leader of the Op

sition and the Ieader of the Independent Party. We have lost !-l:o
Members. Three of them we have lost in the course of a inonth. Sir,
to me, the death of Sir Abdulla is the loss of one whp wag more than
n friend. He end 1 lived and worked like brothers and 1 fail to find
words which will give adequate expression to the tribute I can pay to
his lovalty, his charm and his sterling character. He was, ir,
a patriot who lived and worked for the betterment aud prosperity
of Indin. In fact, his life was a sincere and unostentatious dedics-
fion to the public of Bengal and if I mav sav so of Indin a8
a whole. He brought to bear on everything he did his versatile gifts.
He was a scholar of international reputation, and it will always remain
n matter of pride to his friendg that the several books he wrote are rightly
regarded as classics on those subjects. His untimely death at this most
momentous period in the history of our country is a national loss, and
to & very old and intimate friend like myself his death is a tragedy which’
even time, the great healer, cannot heal. T am sure, he hag left for us
all the imperiskable tradition and the illustrious exumple ‘of one who had
lived and died in the service of his fellow-men. No words of ours, Mr.
Chawnan, no human sympathy ean possibly console his widow in her
barecavement, but when she will know that teday this Assembly deeply and

sincerely mourng Sir Abdulla’s loss, it will undoubtedly lighten the burden
of her sorrow.

8ir Leslie Hudgon (Bombay: Furopean): Mr. Chairman, T degire to
associate myself and my Party with the remarks that lhave fallen from
the Leader of the House, the Leader of the Ovpposition, the Leader of
the Independent Party and Mr.” Ghuznavi. T had not the plensure or
the honour of knowing Mr. Sasmal and Mr. Abhyankar, but the other
three gentlemen who have unfortunately been taken awav from us were
verv well-known to me.

All of us here who had the pleasure of knowing Sir Abdulla Suhrawardy
recognized hig very considerable attsinments and culture, and those o
us who met him, as we often did outside the House, appreciated his
charm of manner and his social characteristics. We deeplv lament his
departure from this life. We shall miss him in this House und we
shall miss him outside,

Rai Bahadur Brij Kishore was also well-known to us in this House,
and as the Honourable the Leader of the Opposition has said, he was an
unostentations man and he was liked by all.

Mr. Price was perhaps better known to some of the members of my
("rmup. Mr. Price was for many years one of the leading personalities
in Karachi. He was a very keen and competent business man. He teok
a leading part in most of the commercial activities in Karachi and did a
great deal of public work for the good of Sind. In this House he will
be remembered, by those who sat with him, for bLis. great commmon gense,
his plain speaking and the grip which he Lad upon snything counected
with commerce and more particularly anyt.hing connected with the trade.
of Karachi. T desire to associate myself with the request that the con-
dolences of the Members of this House be conveyed to the relatives of
the five gentlemen who have passed away from us.
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Mr, Akhil Chandra Datta (Chittageng and Lujshahi Divisions: Non-
Muhammadan Rural): Sir, on behulf of the Congress Nationalist Party,
1 beg to sesociate myself with this condolence motion relating to the
deaths of as many as five gentlemen. T shall not take up the time of the
House by relerring to the activities and the patriotism ‘of all of the five
gentlemen who have been taken away from us and who cannot now
participate in these meetings. I should, however, like to ssy one or two
wardgs, especinily nbout Mr. Sasmal whom 1 knew inure intimately for
mnny years. He was a unique mun in many matters. The most remarkable
feature of Mr. Sasmal’s. public life was his courage of eonviction. Onece
he was convineed that a certain course of action should be taken, nothing
could prevent him from doing it. He was nof really a talker at mectings,
but his energy and capucity for work were simply marvellous. In fact,
his activities of a varied character in his own district of Midpapore made
him the idol of that digtrigt, so much so that he used to be called the
“uncrcewned Ling of Midnapore’’. That alone is sufficient to give us
some idea ag ‘o the highest respect und esteem in which he was held by
his fellow countrymen. 8ir, another feature of his public life was that
he was not a popularity hunter. He had, therefore, on many occasions
to differ from his friends and colleagues and at times he became very
unpopular on that account. To me personally his loss is extremely pain-
ful, becaurc it was at my insistence that he was induced to stand ag
a candidate for the Assembly thig tine. It was with the utwost diffi-
culty that I could overcome his disinclingtion. He has gone away even
before he could know the result of the polling. We all meurn hig
loss which is simply irreparable,

I knew one other gentleman out of these five, namely, Mr. Abhyankar.
It is nc goud taking up the time of the House by referring to his activi-
ties. 1lis record remaing a clenn and unbroken one of public servies
und sacrifice. Recently he suffered so heavily on account of his service
to his reotherland, and al] these facts are all fresh in the minds of all of
us. 8ir, I essociate myself with this motion in respect of the five
gentlemen whe have been taken away even before the first meeting of
this Session.

Seth Govind Das ((entrul Provineces Hindi Divisions: Non-Muham-
madan): Siv, 1 also wish to associate myself with the regrets which have
been cxpressed here at the deaths of five Members of the Legislative
Assembly, especially at the sad death of My. Abhyankar. Tn Mr. Abhyan-
kar, my Province has lost one of the greatest of men. In fact, his health
wias undermined while he was in juil during the last Civil Discbedience
Movewent and his lost health could never be recouped. Then, his
untimely death was due to his standing for the Assembly owing to the call
of the Congress. He becane seriously ill after his election and the result,
Bir, was his death. He lost his all and himself in the service of the
motherland, and it would be very diffieult to fill his place. 1 associnte
myself, Sir, with this motion.:

Mr Lalchand Navalrai (Sind: Nop-Muhammadan Rural): §ir, on
Lehalf of myself and on behalf of the S8ind Members who are present in
this Heuse, T wish to associate myself with this Resolution. Sir, ona of
the Members, whose deaths we are now deploring. belonged to Sind, or
rather lived in Sind, I mean Mr. Price. Out of these five deceased
Members I knew three and those three Members were my colleagues.
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[ Mr. Lalchand Navalrai.]

So far as Mr. Sasmal and Mr. Abhyanks: are. concerned, their popu-
larity 18 well known, and, therefore, they are persons who have rendered
a great public service.

S0 far as Mr. Price is concerned, I must say that he was & very
straightforward man. He did a great denl of good to Bind, He was n
member of the Brayne Committee and he was also a member of the 8ind
Administrative Committee. He had & great desire to see the unity prevail-
ed in Sind and he took great interest in bringing about the welfare of
Sind. In him Sind has lost a great patriot..

So far us the other two Members are concerned, Ruai Bahadur Lala Brij
Kishore was a very active Member of this House and we all know that
be was doing a great service. So far as 8ir Abdulla Subrawardy is
concerned, he was a great man nnd a great scholar and his utterances in

this Heuse were always appreciated. Sir, I fully associate myself with
the motion.

Mr. Muhammad Azhar All (Lucknow and Fyzabad Divisions: Muham-
madan Rural): Sir,- I shall be failing in my duty if I did not associate
myself with the motion before the House. Rai Buhadur Lala Brij Kishore
hailed from my own constituency and was a very active and patriotic
Member of this House. This' House has lost in him a very energetic
Talukdar. He also rendered great service to the Government for which
he was honoured with the title which was pubilshed in the Gazette the
very day the late Rai Buhadur died. 8ir, he was not only an sactive
Member of this House, but he also rendered great service to the country
and especially to his own district. He not only served as an Honorary
Magistrate on the criminal side, but also on the civil side he served as
an Honorary Subordinate Judge. Now, this is a great distinction which
is conferred on people on my side. He wns a Talukdar and g banker.
He was very friendly with the old Members of this House, who surely
will remember him very well.

Bir, I knew Sir Abdulla Suhrawardy very well. He was also a great
friend of mine. Bir, 1 associate myself with all that has been suid
previously by the other Members of the House,

Mr. Ohairman (Licut.-Colonel Sir Henry Gidney): I feel 1 canuot aliow
this sad moment to pass without expressing my personal tribute to the
sad and honourable memory of the loss of five of our very valuable ecol-
leagues. As one of the very oldest Members of this House, it was my
honour wnd privilege to have known all the five deccased Members.
There are many in this House who can call to memory the closest asso-
ciation with ‘some of the deceased colleagues of ours. :

I remewmber Babu Birendra Nath Sasmal as being one of the most
courageous men I have ever met. In his dignity and courage there was
no arrogance, but humility and determination, and this made him a great
personality, and, if I may say so, the Congress Party has lost in “him
& great asset. His place they will find very hard to fil.

Rai Bahadur Lala Brij Kishore was a familiar figure in this House and
we remember him a8 a very excellent man who rendered in his quiet wiy
& great service both to this House and the country '
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1t was many veurs ago that I was associated with the late Mr. Abh-
vinkur, but 1 closely ussociate myself with all the remarks made by the
Member fromn the Central Provinces in memory of this great man. That
he played a great part in his own province and also in India in his politi-
enl life, I um sure this House will agree.

As regards our late collengue, Sir Abdulla Suhrawardy, my Honour-
able friend, Mr. A, H. Ghuznavi, with whose every word I associate my-
self, has so eloquently referred to him that it is needless for me w0 &add
any more in tribute to the Honourable Member's death. I can only
add that he showed the great talents of a great statesman and a politician,
and if anyone needed any evidence of that it was to be found in that
great and memorable note which he wrote on the Central Committee Le-
port as a member of the Central Committee attuched to the Simon
Commission. As a great and worthy son of a great and worthy family,
this House hus, indeed, lost in him a great statesman and the Muslim
community loses in him a great and noble son of Islam.

As regards Mr. Price, 1 had the pleasure of knowing him very closely
and T can ussociate myeself with all that has fallen from the lips of mny
friend, Sir Leslie Hudson. Mr. Price, as a Member of this House and
also outside this House, showed himself to be a person possessed of u
dynamic personality in all things thet he took up in the interests of Indiu's
nationual life. He had a courage of opinion which might not have been
appreciated by many men, but he carried that opinion with honest con-
vietion in all the things that he undertook. He played a grea: purt n
India’s national deveclopment.

I can only ndd a few words to the able manner in which the Leader
of the House has referred to the memory of these great men. We have
iost. ut 0 mement when both India and England can ill-afford to lose such
personalitics, men who played -a great part in the development ot this
country. As the spokesman and Chairmun of this House, it will be my
duty to convey to the members of the bereaved families the sentiments
that have been expressed here today in honour of five Honourable Mein-
bers of this House.

STATEMENTS LAID ON THE TABLE.

Information promised in reply to starred questions Nos. 1110 to 1112 asked
by Sir Abdulla-al-Mamun Suhrewardy on the 3rd April, 1933.

GRaNT oF MoNEY FOR THE REPAIRS To THE ToMBS OF THE MEMBERS OF THE
FamiLy or Hyper Air anp Trpu Surtan.

1110. {a) 1st sentence. Yes.
{a) Last sentence. No.
(b) 1st two semtences. Yea.
(V) Last senlence. No.

{c) Yes.

(d) No.
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PAYMENTS OF S1IPENDS 1O THE MEMBERS oF THE FamiLy or Hyper ALl anp
Trpu SuLran.

1111. (a) Yes, but the sum mentioned in the concluding portion of the ghestion
appears to be inaccurate. -
{#) The information is not readily traceable.
{¢) No.
‘BaLANCE oF THE APPROPRIATED Mysore Deposrtr FuND oN ACCOUNT OF THE
FamiLies or HypeEr Arnt axp Tiev Svrrax.

1112. (a) The information is not readily traceable.
() No.
(c) Yrs

Information promised in reply to-starred questions Nos. 1 and 2 asked by
Mr. 8. (. Mitra on the 22nd Angust, 1933.

AMAINTENANCE oF TiE Faminy or HypeEr Anl anp Tipv SuLntan.

1 (4) to (¢) and (A). Yes.

L (f} to (9) and 2. The Government of India, after careful consideration of the
various mnts raised in the joint memorial from the descendsnts of Haidar Ali and
Tipu Sulan, have rejected the memorial, but havé told the Government of Bengal
that they should examine the cases of any destitute members of the family, whose
claims have not been previously submitted, and that such cascs should be considered
on their gerits.

Information promised in reply to starred question No. 229 asked by Bhai
Parma Nand on the 24th February, 1934.

TRANSFERS MADE 1IN THE PPuxjas Postal, CirciLE FroM THE HIGHER TO THE
LowER ScaLEs oF Pay.

(@) The total number of such traunefers was 58, wviz., 47 time-scale clerks and
sorters, three postmen and eight inferior servantas.

(3) No, the men were transferred on their own pay to other posts in the same
cadre owing to their original posts having been retrenched. The fact that the tine-
scales of pay of the posts to which they were transferred were lower is due to 1
conditions, the transfers having been made to places in which the cost of living was
lower and the sanctioned scales of pay therefore less. The transfers were in the inter-
ests of the men themsclves as otherwise it would have been necessary to dispense with
their services.

(¢) No.

Iiiforniation ptomised in reply to itdtred Ylestion No. 331, adked by
Mr. 8. C. Mitra on the 8nd Maukch, 1534,

DisaBiLiTy PENSION To MILITARY EMPLOYEES INVALIDED DURING THE

GrEAT WAR. _
The various rules regarding the assessment of disability pensions of non-combatants
are shown in the attached statement. They show that, in the of those whose

monthly pay was Re. 200 or more, pensions granted in Great War cases, owing to
disease, are to be determined by the pay drawn at the time of fndi ihvalidment
from the service and that pensions granted, in. -similar :eases,, owing . to
wounds or injuries are to bc nssessed on the pay drawn at Yhe timg the we d or
injury was received. If the Honourable Member is referting {3 peénsion’s - granted
owing to wounds or injuries, there have bren correctly assesred by the Pensidn Con-
troller. 1f on the other hand he is referring to pensions granted owing to disease, it
has heen found that in some cases these have heen assmet? incorrectly, i.e., as if they
had been granted owing to wounds or injuries. Orders have heen issued that cases
of this natuve zhall be reviewed and reassessed where necewary,
-
Wl e o LN W
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BTATEMENT.

to disease. ] L
(l};;fg:;(: 3&:“(}(9“ Service Regulations, Bee Article 741-A, Civil Bervice Regula.
i.e., non.combatants on pay of Rs. tions,
2
200 or over. Relative milltary raik determlued by
gay drawa &t time of final invalidment,

(b) Unier Pension Regulations, i.c., (#) Prior to Ist May 1930, the rank
non-combatants on pay of under was based on pay on final invalid-
Ras. 200, ment.

See Pensicn Reguletions, Para-
graph 224-A prior to its amend-
ment by correction slip 13 of May
1930,

(i) After 1st May, 1930, the rank was
based ou the pay drawn when tho
illness was vontraoted or on the
date of final invalidment, which-
ever {a moro favourable,

8ee Fension Regulations, paragraph
224-A as amonded by corteotion

(2) If due to wound or injury. . slip 1 3 of May 1930, .
(8) Under the Civil Service Regulations, A under Artiole 740-Civil Bervice
4e, non-oombatants on pay of Regalations on pay drawn when wound
Rs. 200 or over. or injury received and pen:ions granted

under old rules )n Pay and Allowance
Rezulations (1923 Edition), same as
Army Rezulations Indis, Vclume [
(1915 Edition).
(b) Under Pension Ragulations, i.e., Asat(l)(b) above,
non-combatants on pay cf uunder
Rs. 200,
Information promised in reply to starred question No. 480, asked by Lieut.-
Colonel Sir Henry Gidney, and the supplementary quostions asked in
connection with it, on the 14th March, 1934,

REPRESENTATION BY A RECOGNISED Lasour UNION oF THE (GRIEVANCES or
1's MEMBERS To THE AGENTS OF STATE RalLways. _

Government have considered the three priucipal points avising from sturred ques-

tion No. 480, asked by Lieut.-Colonel Sir Hen Gidney and the supplementary

questions asked in connection with it, on the 14th March, 1934, and the replies to
these three points are given below in juzta-position to each such point :—

Points, Replies,

(¥) Whether & Labotir Union which has (i) The Railway Buard have not re-
been recognised as m;o)l by the oognied a'y Labour Unions as
Railway Board ié éntitled to repre- tuch as they cons der that 1ecog-
sent the grievances of its members nitirn of particular Unions is &
to the Agents of State-midnaged matter for the Agenta of Rail-
Railways 1 ways.

(#) Whether the Railway Board are pre-  (4i) 7he fact that the Railway Bcaid

: red to issue instructions to have dealirgs with tLe All-India
Azents of Btate-managed Railways Railwaymen's Federhtion In its
to recognise those Unions whioh are coiporate .capacity dces not en.
affiliated to the All-India Railway- title thore unions affiliated to it
meon’s Federation ! to recognition frcm Agents of

Btale-maraged Railway-.
{#i5) Whether the Railway Board will (#f) The Bailway Buard will consider

eonsidef @n appeal from & Labour an appeal if :ubmitted by a
' UnioH in the event of the Agant of Labour Union in the event «f the
a State-manag d Railway refusing Agent of a State-managed Rail-
to grant recognition P way refusirg to grant. 1ec gaition

to it.
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Information promised in reply to starred question No. 669, asked by Mr.
8. (. Mitra, ‘on the 10th April, 1934.

LEAVE FAcILITIES To OFFICIAL MEMUERS OF- TRE INDIAN MEbicat CoUxoiL.

All official membera of the Medical Council of Indis, whether nominated ot elected,
will in future be treated as on duty when they attend meetings of the Council.

Information promised in reply to starred question No. 40, asked by Mr.
' Gaya DIrasad Singh on the 16th July, 1934.

EMpLoyMENT OoF PaxaMa NATIVER BY THE SIND INDIAN MERCHANTS.

(a) and (b). His Majesty’'s Minister Punama, who was consulted in the matter,
states that there have been no caszz of resistance or threatened ejection. The actual
state of the Law is as follows :

From December 1930 until Decenber, 1932, a percentage of 30 per cent. of Panama-
nians had to be employed; from December, 1832 until December, 1836 the percentage
i« 50 per cent.; after December, 1835, the percentage will have te he 75 per cent.
This latter percentage is found to he unduly high by the merchants and effortz will
doutitless he made to change it.

Information promised in reply to starred question No. 70, asked by
Mr. Gaya Prasad Singh on the 18th July, 1934. '

Derortatiox oF oNE KaraM SingH FroMm CHivA.

{«) and (4). Karam Bingh was sentenced by Hia Britannic Majesty’s  Supreme
Court in China (and unot bv the Police Court) to one month’s imprisonment and
deportation from China in 1920 on au charge ot sedition. He returned to China
without the permickion of the Becretary of State, contrary to Article 80 (8) of the
China Order in Council 1825, was reamested for this offence and sentenced hy Hin
Majesty's Supreme Court to the maximum penalty of two months imprisonment
followed by redeportation fram China.

Second mentence of (¢). Does not arise.

Information prqmiscd in reply to unstarred question No. 16, asked by
Pandit Satyendra Nath Sen on the 18th July, 1934,

APPOINTMENTS IN THE LILLOOAH RAILWAY WORKSHOP,

(a) to (r). The Apent, East Indian Railway, reports that the i (
technically trained apprentices in the technically tt:ined grade is a‘::‘l);"g:-rt“fr::nth'ez
helr}g vacancies in that grads, that when no auch vacancy exists, but vacancies are
available in a lower grade, apprentices are given the option of appointment in such
lower grade vacancies, on the understanding that their future promotions will be sub-
ject to the rules and principles applicable to employees serving in those lower mdea.

The Agent reports that Mr. N. C. Nand i
y . Mr. N. C, ¥ wns appointed * those conditi
:In;g tll::t 1fu!|1§ }‘11:2 lr:oi. received special training in u.f n:u:]v f:::::g tlg.roduétionltg:'c?
W ave he i fori H '
tion, wold en oppointed as his seniority was much less than (hat of

(d) No.
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Information promised in reply to starred questions Nos. 141 and 142 asked
by Sir Mullammad Yakub on the 19th July, 1934.

FuRu4Ns, ETC., OF THE MoGHAL EMPERORS RELATING To THE GRANT OF
LANDS TAKEN BY THE BRITISH GOVERNMENT.

_No. 141. Records of the Moghal Emperors are not svailable in the Imperisl Record
Department of the Government of India. There are only copies of certaim farmans.
granted by them to the East India Company. These copies are not ordinarily o to
the public, but the Government of India wil. be prepared:to. consider any application
for their inspection or the supply of copies thereof. - O

Eroonps oF GRANTS OF VILLAGES.MADE BY THE MOGHAL EMPERORS TO THE
SYEDS oF AMROHA IN THE MORADABAD DisTricT.

"No. 142. The amewer to the first. port of - the. 'qﬁrt.ipn is in -the megative. The
suggestion in thé second part is, therefore, impracticable.

ves ETEEA
Coai '

Information promised in reply to statred quéstion No. 195, asked by Khan

Bahadur Haji Wajihuddin on the 23rd July, 1934. '

PERCENTAGE ALLOTTED TO FUROPBANR AND ANGLO-INDMN"S ‘oF THE CoNTROL
StaFr oN THE BowmBay, Bm_om AND CrNTRAL INDIA RaArmLway.

The Agent, Bombay, Baroda and Central India Railway, reports as follows :

“(a) the reply is in the negative. B . .

(b) Messrs. Bickers and Garlinge were not “promoted” from the Control Branch.
They were originally in the Station Master’'s grade, were tried in the Con-
trol Branch and re-transferréd to the Station Master's Branch for which
they were more suitable. The pl{{and promotion in the Control Branch
is better than that of the Station Master’s Branch.

{c), (¢) and (f). The reply is in the negative.

(d) Does not arise.

(g) The question does not arise as there is no racial discrimination for the posts
of Traffic Controllers on the Metre Gauge.”

Information promised in reply to starréd question No, 825, asked by
Mr. Bhuput Sing on 25th July, 1934.

Raoian DISCRIMINATION IN ALLOWING THE UsE oF THE CAB RoAD BETWEREN
PraTrorMs Nos. 8 aNp 7 ar HowRAH BTATION,

The Agent, East Indian Railway, reports as follows :

(@) Yes. ol e e oy _

B) to (f). ANl passengers, whether European or Indian, by outgoing trains, are
-req(m')red t«{) }a.light at onag;f the porches provided at Howrah Btation, so that their
luggage may be booked, and labelled and they may purchase tickets. Were this not
insisted on, it would not be possible to control the hooking of lnggsfe a.nd‘check
exoess weight when snoh is taken. Exoceptions are however made to this rule in the
following cases ih which cars ate alldwed 'to pads inside the gates and up the cab wiy :

{1) ¥or invilids. oo o
(2) For passengers leaving by the Imperial Indian Mail.
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(3) For occupants of tourist cars leaving by trains departing from Nos. 6 aud 7
* platforms.
(4) For Indian Nobility.
(5) For cars belonging to Government House and to Railway and Police Officials
There is no racial discrimination, ' N
{7) The road is a private one, within the station precints, to provide for the move-
ment of cars in the exceptional circumstances detailed above, and it is ntial that
entrance to it should be closed for normal traffic to control the booking of luggige and
of passengers. . ;
(A) It is not proposed to provide any side fencing or barrier as this would interfere
seriously with the efficient working of the station, .

dnformation promised in reply to starred question No. 318, asked by
. Mr. Sitakanta Mahapatra on the Slst July, 1984.

FaciLimies For THE CARRIAGE oF CHILkKA FisH To CALCUTTA MAREET.

(5) Yes.

¢) The Agent reports that the trade is of some importance but not to the extent
implied in the question. :

(d) No. The nt, Ben%nl Nagpur Railway, reports that the traffic is carefully
watched and everything possible is done to assist the trade.

Information promised in reply to starred question No..326, asked by
Maulvi Muhammad Shafi Daudi on the 31st July, 1934.

ProMoTiONS IN THE FENGINEER-IN-CHIEF'R BRANCH, ARMY HEADQUARTERS.

{a) to (f). Three vacancies occurred in each of the 1st and 2nd Divisions of the
clerical establishment of the Eugineer-in-Chief's Branch since 1st April, 1830. They
were all fillad by departmental promotion owing to misinterpretation of the orders
on the subject. The mistake is now being rectified.

Information promised in reply to”starred qitestions Nos. 329 to 338 asked
- by Mr. Muhammad Muazzam 8ahib - Bahadur on’ the Iat "August,
1934. .
ENQUIRY INTO THE ADMINISTRATION OF THE AJMER MuNicipar COMMITTEE.
320. (a) end '\B.]. Yes. -

(¢) No evidence was recorded for the purpose of impugning the conduct of individual
members. The Committee were given an opportunity to reply in regard to any alle-
K?ht%ns (?ontm%::le in the Report which might be construed as reflections on the capacity
of the Committee. )

() Yes.

. {e) Yes. The report was sahrniu.eld first to the Local Gove t ho then
invited the Municipal Committee to explsin the allegations agnin:‘;rmhehnem. w"!‘c!'le mi:-
conduct of individual members was not in question, vide the answer to (c) above.

() and (g). Yes
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’

ENQUIRY INTO THE ADMINISTRATION OF THE AJMER MUNICIPAL COMMITTEE.

&d.l'-(a] Serious defects have been found all round. It is incorrect to say that
these departments were always placed under the direct supervision as Convemors of the
Government officers referred to, as recently the Convenors have generally been elected
members of the Cormmmittee. The officers moreover when serving on these departmental
sub-committees were not in a position of unfettered :control.

v b} No.

* (¢) Yes, the Municipality submitted a Sanitation Scheme to Governiment in 1932.
It also applied for the requisite loan from Government. As the stheme required certairr
modifications it was returned to the Municipal Committee for further consideration
and is stil] with them. The question of granting the loan being contingent on the nature
of the sshems ‘finally approved, it has accordingly been held up. .

(d) Yes. '

(e) All the defects had been in existence for a long time. No efforts for their
removal were made beyond submission of schemes, which had to be returned to the
Committee for modifications, vide answer to (c)-abovz,

(f) No.

————————
ENQUIRY INTO THE ADMINISTRATION OF THE AJMER MUNICIPAL COMMITTBE.

331. (a) Several public meetings were held in September 1833, about Municipal,
affaire, but their purpose was to condemn the Municipal ‘administrationt and selicit’
Government's interference,

(0) Yes.

(c) Yoo

ENQUIRY INTO THNE ADMINISTRATION OF THE AJMER MUNICIPAL CoMMITTEE.

. 332. (@). No.- It was not referred to the Chairman of the Enquiry Committee,
but, was transmitted in.the usual course by the Commissioner with his comments. The
same gentleman happened to be holding both offices, but the two capacities were quite
distinct.

() This question does not arise. '

ENQUIRY 'INTO THE ADMINISTRATION OF THE AJMER Municipar. COMMITTEE.

333, Government regret their inability to do so as they consider that the sxpense
and labour involved will not be commensurate with the results tg be’ achieved, '

Information promised in reply to starred question No. 350 asked by Seth
B " Liladhar (?ha_ud_fh_ﬂry on the 6th August, 1934.

. SCHEME OF . PROVINGIAL SBRVIOE IN. THE RAILWAY MaiL- 8gRvICE: !

(a) In speaking of the Provincial Scheme, the Honourable Member is apparently
referring to the scheme under which the Railway Mail Service has been placed
under the control of Heads of Postal Circles after the abolition of the sepsrate
Railway Mail Service Circles. Both the C-27 and the C-28 sections .run through
three posta] Circles, the first npamed.section warks in the Punjab mail from Howrah
to- Lucknow and back on the East Indisn Railway. main line while the .C-28 section
works in the Bombay mail on the East Indian Railwey via Grand Chord. from
:::rr:;l! at;:e '.&]lt_ha'bpdy and back. This arrangement is not in contravention of the

B2
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b) The ¥-2 and P-15 sections work on differént tditway routed; the F2: séctioh
wm!k: in the Calcutta mail over the Great Indian Peninsula Railway from Allahabad
to Jubbulpore and back, while the P-156 section works over the East Indian. Rsilway
fram Gays to Allshabad and back. Both these sections work in two post, - circles;
the ¥-2 in United Provinces Circle and Central Circle, and the P-15:in the Bihat
and Orissa Circle and the United Provinces Cirele. They cammot botli be made to
work between Allahabad and Jubbulpore. ! - .

(¢) The reply is in the negative. The scheme to which the Honoursble Member

refers has been examined, Its adoption would mean additiopal expenditure as well
as_inconvenience to the stafl concerned and to the adminisjration.

Information promised in reply to starred question No. 8567, asked by Khan
Bahadur Haji Wajthuddin on the 6th August, 1934,

MoDIFIOATION IN THE Moopy-WARD SCHEME ON THE Eksr_ INpiAN RATLWAY.

(a) No modification in the present Moody-Ward Scheme is contemplated,
() No.
{c) Does not arise, TR

Information promised fn Yeply to started gquestions Nob. 363 and 364, asked
by Mr. Muhammad Muaszam Sahib Bahadur on the 6th August, 1934.
SeLgoTion BoARDs oF TEE OPERATING AND COMMEROIAL DEPARTMENTS OF THR

East INpIAN RamLwavy. : '

363. (a) Belection Boards have been functioning on Divisions from the 1st Octcber,
1832, when the rules for the recruitment and training of subordinate steaff were
brought into force. As regards selection posts in Headquarters offices of the Transpor-
tation and Commercial Department (other than clerical posts) owing to retrenchinent
there has not been any occasion for promotions recently but Belection Board will be
called for when suth occasion atises. The ﬁumtmon{ riled db hot ‘dpply {6 the
clerical staff. \
- (b) Bubstantive promotions to selection posts in the groups to which the recruit.
ment 'n:)];]. referted to above apply are made on the recommendstion of Belection
Board y. )

- {c) and (d). Yes, as far as possible, unless due to administrative reasons temporary
local arrangements become necesssry. '

ProMotrions 1N THE COMMEROCIAL DEPARTMENT oF TER EAsT INDIAN RAILWAY.

364. (a) The posts in the category of “special grades” in the commercial depart-
ment filled by selection, d i it i i vhen
ot ::i &W mmzli “Ee consideration being given to séniority When qualifica-
(b) Yes.
{¢) Does not arise,
Information promised in reply o sterred. quostion No, 406, asked by Bhai
Parma Nand on the 6th August, 1934.
Use 3y Mevpmks or ritit Dieiissid OfassEs of Pritroklis or
Gov:annmyngn WELLS,

T‘*P C t.” é.m‘ ' "~ are N s W Coiwg o
chistan. l;‘:né;l‘;npm s:;:l.;née in are Delhi, Coory, AjmorMerwara and Halu-

an. Baluchistan, In C i -
restrictions are imposed. In Delhj, so far as it hzu%g::ﬁ g “’Mm
 situnted in most af the ingfitutions of the king referred 4p by the Hon mh#v
sho. are nqy open to tha public bot are- uiilised by the;fmbfm of,, the- stafl,
t'.li‘: g ;rg oﬂ%ﬁ‘ pnected with them., Np restricti -haye bepn. imppsed, ,on
to come fo 45 el in the Delhi courts by the public. .If Bhangi nw“ qInTe, Well
come t the well when not engaged in their profess . I

that the public would raise any objection to their usi:;“?f. work, it is ¥mpwobable
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Ipformation promised in raplg to unstarred gzest:on No. 87, asked by Seth
Lilaghar Chaudhury on the 6th August, 1934,

Tours OF THE P0oSTMASTER-GENERAL AND THAFR SENIOR DEPUTY POSTMASTER-
GENERAL, PUNJAB AND NorTH-WEsT FRONTIER CIRCLE,

(a) The Postmaster-General worked in Bimla from the lst June, 1934 to the 2lst
July, 1934

(8) Yes.

(c) No.

(d) The object oi the visit was (1) discussion of cases with the Postmaster-Ceneral,
{3) -visits to Qffices, and (3) enqu.l:l.u into certain -cases on the npot The expanse
invoived was Rs. 168-90.

(¢) No. The Deputy Postmaster-General was already at Abbottabad when -the
Postmaster-Gendral arrived there on his way fmm ﬂrmugnr to Bimla.

(f) The object of the visit was enqulrm !

(g) No.

Information promised in reply to starred question No. 418, asked by Rai
Bahadur Lala Brij Kishore on the 7th August, 1934.

PAY, B9C., GBANTED To THE OLD OUDH AND ROHILEE.\ND RAILWAY STAFF
oN PROMOTION.

Government are informed that if an employee drawing pay in the old Oudh and
Rohilkhand Railway grade (Rs. 70~~5~—108) is transferred to the old East Indian
Rallwny n.rea. he mll be entitled to draw pay on the corresponding old East Indian
w %ﬂ] aod on motmn while employed on the Hast

isai Bm.lw arga, he wi aﬂ.l.tlod draw the East Indian Railway scale
(Ra. 126—8—150

A clerk on the old Ou md Rohilkhand Railway scale (Rs, 104—6—140h
transfer to the East Indian % area will draw pay in’ the correspondi t
Indian Railway scale (Rs, 126—B8:--150), but on promdtion to the next hi her fnde he

will draw pay in the old Oudh snd Rohilkhand Railway grade 0-—-220),
wa W-t»g: the cormpondms East Indisn Bmlm 'sr Ra. 160—
thet, in bpth casps: mentioned above the % uoncarnod

not elected Qbo uvuo& qo-wdlmfl scades of pay mtroduoed in

Information promised in reply to starred question No. 434, asked by Bhai
Parmg Nand on the 7th Augyst, 1934.

Fuxcrion, Duries aAND S0aLE8 oF PaY OF JOURNEVMEN EMPLOYED IN THE
meus Dnrmmmrrs OF THE' Nortr Wks'rzw RA(LWAY

. On thg North Westorn Railway the mumns the ?onlu of pay of Joprneymen
employed in the varions hranches are_similsr but their uties vary according to the
trade. Journe m appmnted to service before lot April 1927 are governed Ly the

Those appointed from '1st April 102¢ were accdrding to
‘heir sérvice mdltm cousidered as ei'ned by the rmles oontained in Arnexufte
‘13 &f the New Biate Bmhvay ‘Leave Bn?mu they have been classified hs labonr staff.
On ¢ representation ftom the All-India Railwaymen's Federation, Governmaed! have
decided ‘that Journeymsen should be classed ss suhordinate stafl: Tor-the e)cl-pous of
leave and -granted itave umder Annsxure I of the New State Hailway Rules
idsued under Railwwy Board’s Resolution No, 8W3.E, datedthe 20t|1 February, 1830,
s copy of ‘which is alréady in the Library of she House. -
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I tion promised in reply to ports (b) to (9) of starred quesiion
nfm:{?: 4‘?0,?)&81-'(‘-(! by Maulvi Syed Murtuza Saheb Bahadur on the
7th August, 1934.

ALLEGATIONS AGAINST THE TRANsPORTATION (TRAFFIC) INSPECTOR OF THE
MorapaBaD DivisioN, East Inpian Rairnway.

(5) The reply is in the negative except that the Inspector referred to travelled
by 3 MD train from Moradabad to Gajrouls.

() (i) to (iv). Government understand that the Inspector referred to travelled
on the 21st April, 1934, in connection with a report which he was ired to submit.
Government regret that they are not prepared to place on the -table of the House
the report of his enquiry as it is purely s departmental document mot 'intended fcr
publication.

(¢) (v). Government are informed that no girls, relatives or friends, travelled with
him on his duty pass on the 2lst April, 1934.

(d) Yes. He was ordered to look after the work of Assistant Superintendent,
Commercial, who was sick for a fortnight.

(d) (i) and (ii). Eight punishments were imposed of which six were fines, one
was & reduction in pay and one a warning,

(d) (iii). No gezette notification was issued.

(d) (iv). None, !

Ae) and (f). Government understand that he made such tours during the period
as were considered necessary.

(7) Government do not consider any enquiry necessary.
'll

i

Information promised in reply to starred question No. 471, asked by Bh‘(’:ai
' Parma Nand on the 7th August, 1934. o

SELECTION OF A MAN FOR APPOINTMENT TO THE POST OF _W.' I. X. oN THB
Norty WESTERN RarLway.

The Agent, North Western Railway, reports as ‘follows .—(a) Divisional 'Bngotin-
tendent’s letter No, 925-E/1/IIT dated Z7th May, 1833, notified a Relection Board
on 3lst May, 1833, to fill new posts . of Watch and  Ward * Inspectors ' in Grade
Rs. 150—10—180 (subsequently changed to Rs. 100—5—140 before these posts were
actually filled) from existing Inspectors, Assistant Inepectors and Sub-Tuspectors and
-also instructed all the existing lgend' Watchmen and Watchmen demoted or reverted
from Head Watchmen's posts to appear before this Belection Board.
(b) Yes.

() This Selection Board which was held in the Apgent’'s office on the 31st May,
1833, waa convened in order to examine staff as to their fitness for both' Watch
and Ward Inspectors and Head Watchmen and actually examined' both these classes.
The Divigional Buperintendent's letter quoted in 1reply te part _{a% above omitted to
mention that this Selection Board would also select men for the posts of Head
Watchmen, through an oversight, although us explained in the reply to part (a)
sbove, it ordered all existing Head Watchmen ond Watchmen demoted or reverted
from Head Watchmen's posts to appear before this Selection Board. o :

(d) Prior to lst October, 1033, the post of Head Watchman sn ‘the -scale - of
Bs. 33—3—60 existed on Delhi and Karachi Divisions only. " Their - duties were
confined to the supervision of s. gr::s of watchmen at a single station. “The Watch
and Ward Scheme was reorganised exiended to all other Divisions, except Quetta,
with effect from 1st October, 1933. The demignation and the previcus e of pay
of Head Watchmen' were Tetained but the duties and responsibilities of ‘the post. were
::crtmnmt:lngm the at:iaornm?n gm the ‘;orli lo{ groups_of watchmen over s ! ;

e necessitating ‘&’ ‘sufficien ’ i o be’ e
o, g t knowledge of English to be ‘abls to-write
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{e) Yes.
Prithi Singh nnd Gangs Parshad were senior to the three persons referred to
in gin (e) of the question sw'hile Alamgir Khan was junior to Altaf Hussain and
Chandi but senior to Abdul Ghani,

(g) The recommendations were not ignored but in view of the alteration in duties
and the increase in the responsibilities of the post of Head Watchmen it wae neces-
sary to impose selection to ensure that those who filled these posts were suitable in
all” respects. The names of those not sclected are still borne on_ the wnmn% list
for repromotion to o post of equivalent or lower rank to that formerly held by them.

(k) Para. 9 of the North Western Railway Extraordinary Gazette dated the 20th
June, 1832, is e. reproduction of para. 9 of Government of India (Jommumgué dated
the 6th June, 193£ and deals with re-employment of staff discharged during the
economy campaign in the inverse order in which they were discharged subject to
adjustment of communal proportions.

(i) No. As stated in reply to part (d\ above, staff who were consideéred most
suitable were selected by the Selection Committee for the posts of Head Watchmen
under the new scheme.

{1?1 end (k). Orders of the Government of India referred to in parts (y) and (A)
of the question were not contravened as the appointments referred to were made
to new posts. As already stated persons who were considered most suitable for
the posts were selected by a Selection Committee appointed for the purpose,

p——

Information promised in reply to starred question No. 549 asked by Khan
Bahadur H. M. Wilayatullah on the 14th August, 1934.

REPRESENTATION oF MUSLIMS oF BERAR IN THE LEGISLATIVE ASSEMBLY,

{a) One.

(6) The member from Berar is first elected by an electorate consisting of Hindus
and communities other than Muhammadans and then nominated by the Governor
Gceneral dfter election. .

(e) Yes,

(d) No one at present. o

(¢) A Musling from  Berar was nominated to .the, Legislative Aseembly in 1021,
and the Floiouruble Member mpy take it that in .making nominations to the next
Assemhly the Goverdor General will consider all relevant circumstances.

Jnformafi'bn promised in reply to parts (b) to (g) of starred question No. 550
asked by Mr. Lalchand Navalrai on the 14th August, 1934,

Pay or EMPLOYEES DEMOTED ON ACCOUNT OF RRETRENCHMENT ON THFIR
Re-EMPLOYMENT oN T™ex NORTH WESTERN RAILWAY. '

1b) and (e); Yes,

(¢) Government are informed that certain Guards, Grade II, temporarily demoted
or transferred to lower posts were, on restoration to their former grade, allowed the
same rate of pay drawn by them at the time of demotion.

(d) The decision of .the Agent referred to is in sccordsnce with the orders issued
by the Railway Board in the matter.

(/) and {g). The Agent rcmm-tlmtftha Unionists representation has since been
replied to. Government do not consider that any further action is necessary.
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Information promised in reply to starred question No. 581, asked by Maulvi
Muhammad Shafe Daudi on the 14th August, 1934,
ConviorioN oF KHaN ABDUL SaMap KHAN OF BALUCHISTAN.
(@) Yes,

(b) 1t was not a representative iublic meeting of the citizens of Karachi. A pub-
lic meefing was announced in handbills which were jointly signed by the Becretarjes
of the Sind National League, the Khilafat Committee and the Muslim Welfare Asso-
ciation—all political organisations—and was leld in the Khalikdina Hall. on Sundsy

the 14th January, 1834 1t was attended by about 400 persons, mostly.illiterate, of
whom the following, were the only persons of any importance :

. Mir Ayub Khan, Bar.-at-Law, Special First Class Magistrate.
. Haji Abdulla Haroon, M.L.A. S
. Sheikh Abdulmajid Lilaram,

. R. K, Sidhva.

Hakim Fateh Muhammad.

Sanaullah, a grocer.

. Hatim B. Tayibji, Barrister, Assistant Public Prosecutor,

. Jethmal Puresram Gulrajani. ' '

. Dr. Tarachsnd J. Lalwanij.

. Naraindas A. Bechar,

. Jethi T. Sipahimalani.

. N. D. Mallick, o

. Bhivanand SBhewakram

. D. P. Dastur, )

. Qazi Muhammad Mujtaba Muhammad Mustafa.

16. Nawab . Yusafali- Magsi.

17. Jamshed Mehta, Mayor of Karachi,

There was no title holder at the meeting. Jamshed N. R. Mehta, the Mayor of
Karachi presided over the meeting.

(c) What are elementary rights of civil and political life musy be a matter of

opinion and Government are not prepared to express their views on this point,
(d) Yes. "
(e) Abdul Bamad Khan was arrested in Baluchistan on the 20th January, 1934,
“(f) The Extra Assistart Commissioner Pishin was at first instructed to hold an
g:.quill;y‘int.o Abdul Samad's behayiour for the purpose of Bection 40, Frontier Crimes
gulation, S )

Pending completion of the necessary enquiry under Bection 42 Frontier Orimes
Regulation, Abdul Samad refused to give bail and was, therefore, kept under arrest.
During the enquiries further information showed that there was evidence mzport‘;u;s 8
charge of sedition, and sanction was therefore given to a complaint againet him er
Bection 124-A., Indian Penal Code. Proceedings under Bection 42, Fromtier Crimes
Regulation were therefore terminated.

{g) No. ;

(h) He was found guilty of seditious piperances, which utterances were circulated in
Baluchistan. ’ '

He was not classed as an A Class prisoner,

. On the recommendation of the Jirga he has, however, been acoorded certain faci-
ities.

(i) Bee anawer to (k) above. The Ji recommended rigorous imprisonment with

c.nzin special facilities, R H oo ' 'go_., ‘ p onsment, wit
The Jirga rqcommended' that, on release, Abdul Samad should be required to

furnish security in Ras..2,000 to be of good behaviour for three years.' - o

The Political Agent in his order directed that on velease Abdul SBamad should be
prpduced before his Court. for such security proceedings, .

FBoomeo s D

EREER
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Information promised in reply to starred question No. 685, asked by
o Bhai Parma Nand on the 14th 4_ugysi, 1934,

PERCENTAGE ALLOTTED TO ECUROPEANS AND ANGLO-INDIANS or' THE CONTROL
STaFr oN THE BoMBAY, Baropa AND CENTRAL INDIA RAILWAY.

The attention of the Honourable Member is invited to the information laid on the
tahle of the' House today in reply to starred question No. 185 asked by Khan Bahadur
Haji Wajihuddin on the 23rd July, 1934

Information promised in reply to starred questions Nos. 586, 587, 588 and
589 asked by Mr. 8. C. Mitra on the 14ih August. 1934.

" BropracE OF TBAFFIC AT KANDAGHAT oN THE KALRA-SmMLA CarT RoAp.

586. (2) Questions on the subject have been asked in the Legislative Assembly on two
previous occasions, ‘namely in September, 1932 and July, 1034, *° S

(8), (¢) snd (d). Government have not received any specific complaints,

(e) Steps are being taken to give tlmoiy notice in future.

(f) and (g). Government baye po information. =~

STorpaGk oF TRAFFIO AT KANDAGHAT. 0¥ THE KALFA-Sniza Cazt Road.

687, (ay From ome and a quarter to one and a half hours.

() No. ' ' :

(¢) First part: No: but such communication would have been in accordance with
general instructions, T

Second and third .pgrts. No. There were no restrictions op traffic by rail.

. (d) The Hopoursble Member is referred to the answer tp pact (¢) of the preced-
ing question. i )

BroppaGE OF TrAPFIC AT KaNDAGHAT ON THE KALEA-§MLA CART RoAD.

588. (a) The exact figures cannot be worked out without gn expenditure of time and
bﬁ whdhw QT - b ar . [y - N g
AR b e e o] o S R e

(&) Bince 1930, ‘ o 1

(¢) No. Government do mot consider that an enquiry into the matter will serve
any useful purpose. : v o : L

(d) Pirst part : eight occasions.

8econd part : Government have no record.

BToPPAGE OF TRAFFIC AT KANDAGHAT oN THE KALKA-S1MLA CART ROAD.

580. (a) Both parts : No.
(&) No. . -
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Information promised in_reply to parts (a) to (h) of starred question
No. 606, asked by Khan Bahadur Haji Wajihuddin on the 14th
August, 1934,

TesT (HECK EXERCISED AT CERTAIN STATIONS ON THE East INDIAN RAILWAY.

(a) to (e) and .{g). Yes. Except that the ataff are Commercial and not Operating
staff.
(f) No. It is a purely departmental document not intended for publication.

(k) No. Government do not consider that the results show that it is the system of
not having the ticket checking staff under the Accounts Department that is at fault.

Information promised in reply to starred question No. 630, asked by Mr.
- Gaya Prasad Singh on the 15th’ August, 1934. :

PeRiopicAL TEsT oF GuUARDS oN THE NorTH WESTERN RAILWAY.

*(a) Guards are required to pass an oral test'in train working every three years
irrespective of age.

(&) Up to 1829, Assistant Station Masters and Station Masters were also subjected
to a similar test on divisions but with the introduction of Refresher Courses for
Assistant Station Masters and Station Masters in the Walton Training School in 1929 .
these classes of staff were no longer required te pass this local test.

(c) Yes, as leave with allowances, if due, otherwise leave without pay.

(d) Assistant Btation Masters and Station Masters considered by Divisional Trans-
portation Officers to be unfit to work as such are relieved at once of their duties and
sent to the Walton Training Bchool for examimation. Any'period of time spemt in
waiting for room at the school is treated as leave due”.

A
Information promised in teply to unstarred question No. 59, asked by
. Seth Liladhar Chaudhury on the 15th 'August, 1934.

Ereorric aNp BuiLpiNg OVERSEER IN THE LAHORE GENERAL PosT OFFICE.

(a) A statement. showi duties of the Electric Mistri. ildj
Lahore General Post Office. i:‘ftmheff g Fio Mistri.and buildiog overseer,

(b) Yea .
() It is & fack there is o cy Inspector Lahore
oe;{elu Telegraph %u;h:'eﬁu;. s:eq:f;ﬁ ?ﬁiﬁ?::wo?&elu améum?f. Punjab
i}h::::e D%%ﬁsa:g t::Otthe g%ﬁr:z (;i tl,hekDi;::ion:ll ]%ngineer, Telegraphs, Lahore, but
have different duties of their own i:o t.h:ir :“;e:ﬁv:h:gusenem m Oﬁge; they

{d) Such an offer has been made on one .occasion only.

(e} No, the latter part of the question does not arise.

(f) No.

Duty sheet of M. Asim Baksh, Electric Mistri q

nd Buildi
Lahore General Post Office. uilding Overseer,

1. To supervise the cleani ronaral T S
Postal Stables and Cor:pzzlz:gss:{a:l?:d.&n‘le ofice, General .P'o't' Oftice ,‘_'ﬂlldms and

kidfi-fo supervise the work of the gardener, water carriers, Farrashes and the Chow-
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3. To take the Electricity meter reading of Lahore General Post Office and of the
“Town Sub-Offices.

4. To take water meter reading of the Lahore General Post Office and of the
‘Postal Btables.

5. To close the main electric switches at 20 hrs. after close of the office and to
open them in the morning before 6 A.n.

6. To replace the fused bulbs in the General Post Office. -

7. To remove the waste papers to Stock Depot every 2nd or third day.

8. To look to the cleanliness of the glasses of the doors, windows of the General
Post Office building.

8. To keep the old furniture of the Post Office in the Godown in his charge.

10, To shift the furniture of any branch from one room to another when necessary.

11. To maintain the record of jedncl ity bills received for General Post Office and
the Town Bub-Offices. - _

12, To stamp with electric machine in the sorting branch from 16-0 to 19-0 hours
‘the letters, etc., posted for despatch. ' i

13. To see that the Chowkidars are alert and perform their duties properly.

14. To maintain the record of officials living in the premises of the General Post
Office and postal stables.

Information promised in reply to unstarred question No. 62, asked by Seth
Liladkar Chaudhury on the 15th August, 1934.

ALLEGATIONS AGAINST THE Town IwspEcToR, DErmr HEAD Post OFFICE.

. {a) The fact is not exactly as stated by the Honourable Member. Three Town
Inspectors of Delhi General Post Office were concerned in the case referred to by him
- BI d.iaciplinu;{ action against them was taken by the Postmaster, Delhi, who was
competent to deal with them. They were also ordered by the Postmaster-General,
Punjab and North West Frontier Circle, to be transferred as clerks but the Postmaster-
General subsequently cancelled this order for administrative reasons. The last part
of the guestion ‘does not arise.

(&) As regards the first part, it is not a fact that the Town Inspector absented him-
relf from Air Mail duties or prepared false diaries. He, however, posted wrong test-
cards, and, for this, disciplinary action against him was taken by the Postmaster,
Delhi, swho: was-competent to deal with him, The remainder of the question does mot
wrise. " " ; e

Information promised in reply to unstarred question No. 64, asked by
Seth Liledhar Chaudhury on the 15th August, 1934.

IniTIAL Pay OF GRADUATES IN THE PosSTAL DEPARTMENT.

(a) Yes.

{#) Governinent have heen unable to trace any such ciroular. -

(¢} The reply to the first part of the question is in the affirmative, the second part
~does not arise in view of the réply to part (b) above,

d) (i) The concessions were allowed in order to attract men of superior educational
qualifications to the ordinary time scales of the clerical cadre. They were withdrawn
as their continuance was not considered necessary. o _

(ii) No special facilities are granted to the new entrants referred to by the Honour-
able member. They are expected to take their chances with other officials in the
clerical cadres where promotions are not made according to educational qualifications
but according to seniority and merit, and in some cases, according to the results of
-departmental examinations. - -

(ii}{i}bNo’ the ‘Honourable Member is referred to the reply given to parts (d) (i) snd
ove,
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Information -promised in reply to starred question No. 633, asked by Mr.
Gaya Prasad Singh, on 20th August, 1984.

SENIORITY OF EAsT INDIAN RaiLway aNp OLD QupH AND ROHILEUND RAILWAY
: STAFF.

The Agent, East Indian Railway, reports: .

“(a) On the assumption that these questions only refer to divisional staff, it 18 onl
Engineering staff for whom separate seniority lists are maintained and among suc
staff East Indian Railway staff are not promoted to Oudh and Rohilkhand Ruilway
vacancies any more than Oudh and Rohilkhand Railwa.ﬁ' staff are promoted to East lvdian
Railway vacantcies. This doed not mean that ¢6ld Oudh and Rohilkhand Railway subordi-
nates have not been transferred to the old East Indian Railway sections or wvice recrsw,
‘but it does mean that promotions have only been, and are only being made, in vacancies
arising in their respective cadres. The only exception to the above was when the holders
of two Oudh and Rohilkhand Railway Sub-Engineers posts retired, the posts were con-
‘vérted into Grade IT Inspectors of Wz:rks and these were filled by East Indian Railway
men although an adjustment was shortly after made by filling the next two vacanctes in
that grade by- Oudh and'Rohilkhand Railway men, thus maintaining the correct propor-
tioms. , .

It is not proposed to amalgamate seniority lists of the staff if both sections on
account of the difficulties governing such an amalgamation. There is no necesuty to
alter the existing proportions of the posts held respectively by old East Indian Railway
and- old’ Qndh end Rohilkhand Bailway stafl as the proportions which existed prior to
the amalgamatiop have ngt been ghanged.

; (6) Pr;sumably 'I!.ha Honourable Ililsmber refers to the revised (m:rﬁdinated‘i scales
of pay g revi gles of for the subordinate s on the t
Inﬁm Railway weﬁmtéhde’tfdfoﬂew entayta, but the existing staff were permitted
to exercise the option to elect them. The staff om the Oudh and Rohilkhand aud East
Indian  Railway scales’ of pay when promoted te posts outside their normsl avehue of
advancement sutomatically came on $o-the revised scales of pay.” If promoted in their
normal averud of advamceiient they were not “breught on to the revised saales uhless

{Cde (d). As far as the Bailway is aware there are no cases of men who ware
rought on to the revised scales otherwise than in accordance with the existing rules.”

————

Il'njormation promised in reply to etarred question No. 669, asked by Mr. M.
Maswood Ahmad, on the 20th August, 1934.

Recess oy Frioavs ro MusuiM EmprLoyEEs v THE EAsT INDIAN RArLwAY
ORKSHOP AT LUOENOW.

The Agent, East Indian Railway, reports as follows :

‘:'F(a] Prior to 1922, short leave was given to Muhammadan employees for prayers
on Fridays only if the state of the work permitted. Since August 1022, ‘one "hour's
leave on Fridays has been sanctioned to all Muhammadan workmen daily or menthly
paid, but pay is deducted.

(6) In the locomotive shops at Lucknow, pay has been deducted for the time tnken
for Friday prayers in the case of journeymen and chargemen since 1022. In the case
oﬁ the Carriage and Wagon Workshops at Lucknow, no deduction of pay was made in
the case of journeymen and chargemen for prayer leave til]l last year, but this nppears
to be due to the fact that none of these men specified on their applications that the
leave was required for the purpose of ‘prayers. Orders were issued ﬁlll’. year chat the
same procedsre must be tbserved as in the 'locomotive workshops.” -

(¢) . The reply ia in the.negative. While it is possible for a railway administration
to grant leave to an employee for special reasons without incenvenience or loss, it is

obvious that the grant of leave simultaneously to a 1 i hy
wift in e"‘gmcﬁﬁe& ahde’:"auaé Joss. Wiy to & large bady of suen in a.workehop
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Injormation promised, in reply to starred qﬁ-“iﬁ‘?“'{N‘\’.-: 840 asked by Pandit
rformatior nsrﬁ%sﬁdrh Natlf;’ Sen, on the 20th August, 1934

PriviLEGES IN THE MATTER OF Pay, Aurowances,” Erc., ‘to TrRavEiiine
Ticker EXAMINERS ON THE NoRTH WESTERN RAILWAY.

(a) Mr. Bishan Singh earned allowance an the vehicle mileage hasis prayidus‘(y in
forcs on he Kalks Simla Railway prior to.the abolition of the posts.ef Travelling T:cket
Bxaminers, He is nw drawing pay as o Special Tioket Examsiner. plus eonselidnted
travelling allowance admissible, FUSET i .

() The Agent, North Western Railway, reports that :

wi

““Mr. Bishen Bingh's pay as Travelling Ticket Examiner on Kalka Simla Raiiway
was Re. 75 per mensem in the scale of Bs, 55--5—105—10—155 at the time of his
tempordry transfer on 29th August, 14886,-to Delhi Division to work as Special lickef
Examiners’ Batch-in-Charge of Flyjng §quad whep. he: was temporarily given Rs. 140
in lthe scale Rs. 106—5—140. He was a]gso given daily allowance admissible under tha
rules."”

L gy 3
(¢} Yes, he was given Rs, 90 per mensem in his substantive scale of Rs. 55—5—105
—10-155, ' e i R A A T
{d) Yes. .
(¢) In the u:_anI:of Rs. 105—5—140 which is the standard scale for Special. Ticket
Examijners, Grade III: No special scale has been created. for this. particular individual.
(f) and (g). Government &re. informsd’ that 'the Pdy of all Travelling Tickt

Examiners was fixed in the scale of Special Ticket Ekaminers in accordante Wi
Fundamental Rule 22(«).

Information promised in reply t6 stétred guéstion No. 694, asked by Pandit
Satyendra Nath Sen, on the 20th August, 1934.
Non-PAvMENT oF (RATUITY To Two PERsons or vme DmvApomr DIVIsIoN.

Government understand that Mr. Lall was not eligibl tuit
dismmissed for misconduct. o igible for & grataity s he was

Mr. Bose was paid his p;ratuh.é in Octoher 1834.. Governrhent rsgre;c that 'thers was
some considerable delay in the payment.

}ﬂ.formaiion promised in reply to unstatred question No. 70, asked by
Mr. 8. C. Mitra, on the 20th August, 1934, '

CONSTRUCTION OF A BRIDGE oN THE CHITTAGONG-LARSEAM BRANCH OF THE

Assam BeneaL RaiLway.
(a) No. .

(8) Government are informed that there ha¥ been no fleoding due to the cnuss’
mentioned,

(c) Government _understand that the 66 miles length of line from Chittagong is

amply provided with waterways, as there are several 1 bridg AEBOn8
oné of them a mile 65. 8, > gre several very large bridges on this length,

{d) No.

(¢) Government are informed that there havé been requests for an opéming at il
66} but enquiries made showed that there is no j-mmm?ﬂ:ﬁ“?&r osi. ng 4 e

(/) There appear to be no grounds for any further enquiry.
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I ti omised in reply to unstarred questions Nos. 79, 80 and 8I
mm:ak?:: f; Mr. M. Maswyood Ahmad, on the 20th. August, 1934.

REpUCTION OF THE STATUS OF THE Post oF THE HEAp CLERK, MEDIOAL
BrancH, NorTeE WESTERN RAILWAY.

79, The Agent, North Western Railway, reports :

: in work of the Medical Sections of the Chief Medioal snd Healtir
onm'y %ﬁ:heht:.;notwl?:enoaﬂmd by the amalgamation of his office with that of
the Headquarters Office.

(b) Does not arise.

RepucTioN ofF THE PosT oF SUPERINTENDENT, MEDICAL BRANCH, NORTE
WesTERN RarLway.

80. (@) The reply is in the negative.

(6) No. The main work of the Medical branch is Medical and Sanitary work which.
has not been affected by the amalgamation of Chief Medical Officer's Office with that
of the Headquarters OJce

. {c) First part of the question does not arise. As regards the latter part there is
also an Office Superintendent in charge of the Medical Branch, East Indian Railway,
while on the Esstern Bengsl, Great Indisn Peninsula and Burma Railways Chief
Clerks are in charge of Medical Branches of these Railways.

HESIDENTIAL ARRANGEMENT FOR THE RELIEVING STAFF oN THE NORTH

WasTERN RamLway.
]

(a) and (d). The Agent, North Western Railway, reports :

Employees provided with free quarters while absent from duty on account of sick-
neds or on leave of over 30 days are required to arrange before leaving to provide their
reliefs with their quarters.

(b) In view of the reply given to part (a) above, the question of bLuilding relieving
lodges does not arise, No such Iodgﬁ:;nhnve been built on the North Western Railway,
The introduction of the Hours of ployment Regulations has, however, resulted in
the provision of about 1,157 quarters on the Railway.

(¢) The information asked for is not readily available,

(¢) No. Rest Houses and Rest Rooms are intended for the use of officers and sub-
ordinates travelling on duty and exist only at a few important statious. Waiting rooms
are imtended for the use of members of travelling public, snd Guards Running Rooms
nr: Berowdegihlexgumy for tt].‘lhe use of n;embers of the running staff and it would
no possible t rmine the amount of accommodation that migh i
any particular time for other than running staff. might be available at

") No.
(9) Government are not aware of any such cases.’

(h) and (j). Attention of the Honourable Member is invi i
to part (f) of question No. B4 asked ‘hy him on fhn; BDtl::sAllilg‘l.lt::? 13?54}}"9 reply given

(1) No maximum limit has been prescribed for the employmen ievi '
out %f headguarters as it depends on the exigencies of the fer{ice. tlg:w:};:“lghe:hi’tr
;:nn ¢ foreseen that.s relieving hand will be required to remain at any one stati
ior more than six weeks, he is temporarily pogt:guthere and allowed necessar ses
for h’:g lfl‘mlly and luggage to enable him to carry out a temporary transfer R ases
:u wh ::i o;he' duraii:cm of a vacancy cannot be foreseen or where it is i:;itiall caf;em

peri 81X weeks or less relieving staff are granted daily allowance up to 30 B:iay‘:r

In deserving cases dai : y
the sNl'ﬁiit:;;l'lgof the A:i'rlznf lo'\nnce beyond six weeks' halt at n station is allowed with
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Informagion promised in reply to unsiarred questions Nos. 90 and 91 asked
by Mr, Bhuput Sing on the 20th August, 1934,

-T1MB.0F ATTENDANOE IN THE OFFICES OF THE TBLEGRAPH STOREYARD,
ALIPORE, CALCUTTA.

90. (a) Yes.

-{8) 'I'he roply to the first po.rt of the question is in the negative. The second part
does not

{c) So fnr as the offices of the Controller of Telegraph Stores wnd Accounts O.cer,
Telephone Revenue, Stores and Workshops, Alipore, are concerned, the.reply i3 im
the affirmative. The olosing hour of the offices of the Electrical Engineer-in-Chief,
Buperintendent, Telog'm h Waorkshops, Alipore, and Divisional Engineer, tern Wire--
less Division, Alipore, u 2 p.M. on Baturdays and 5 P.M. on. week daya

(d) The facts are not as stated by the Honourable Member,

(¢) No such circular is traceable. But it has not been the practice in these offices:
to grant last Saturday holidays. Half holidays on Saturdays, however, have never

been stepped.
(/) In view of the replies given to parts (c) and (d) above, the question does not
arise.

(g) In view of the replies to parts (@) to (f) of the question, no modification of the
existing rules is necessary.

Hovripays IN THE OFFICES OF THE TELEGRAPH STOREYARD, ALIPORE, CALOUTTA.

8l. (a) Gover t have made inquiries and ascertained that in samo of the offices in-
the Telegraph Btoreyard, Calcutta, some clerks are required to attend office occasi
on some of the hnhdaws to which the Honourable Member refers, in order to deal with
urgent work.

(b) There is & General Order of the Director-Genersl of Posts and Telegraphs direct--
ing that the instructions issued by the Home Department regarding the grant of holidays
to ministerial establishments should be followed by all offices of the Posts and Tele-
graphe Department. These instructions lay down that as & general rule, offices should
be closed entirely on Gazetted holidays subject to the condition (i) that a holiday
notified under the Negotiable Instruments Act may be etopped in the case of any
individual guilty of idleness or inattention to duty and (i) that very urgent work
may be required on a holiday provided that & man who has to attend on a holiday
shall get another one in its place. These instructions are followed in the offices in

the Telegraph Btoreyard.

(c) No such discrimination is made.

{d) The Honourable Member is referred to the reply given above to part (a) of his
question.

(¢) The reply to the first part of the question is in the negative. ‘The latter part.
does not arise.

Information _promis'ed in reply to part (b) of starred question No. 720 asked
by Khan Bahadur Haji Wajihuddin on the 21st August, 1934.
“PROMOTION OF SUB-ASSISTANT SURGEONS EMPLOYED ON RATLWAYS.

(%) The provision in the rules is on}y meant ‘for the Railway Bub-Assistant Surgeons.
and not for those whose servicds are lent tempomrilv to the Railway Department
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Information Brofnined in #eply to starred question No. 799 usked by Burdes
" p-'d. N. Majunidar ol the 21st Auguet; 1034, -

AppoINTHENT OF GUARDS IN THE Diwpdre DIvisION, Basr INDIAN: BATLWAY.

The Agent, East Indian Railway, reports as follows :

“(i) and (if). "

a) The Anglo-lndisn fireman passed the examination in .guand’'s dutigs.iacluding
Ab;uute Blm:ks System on the 23rd August, 1933, and passed the Assistamt :Station.
Master's . Refresher Course held at Chandausi from the 6th January, 1834 {o 4th
February, 1834 : . R

() Thé Anpglo-Indian shunter passed:in guard’s .duties .en, the. 8th. Apmil;;; 1934..
He has also passed nécond class gﬁnlﬂs' dl:lverfs' grade sxamination at Amo . .'I‘;rm.m__n.gr
School on the 23rd September, 1853, gaining 96 per cent. of the possible marks. - Priog
to this, on the 20th May 1832, he was certified by the Staff Inspector as having passed
in rules (general and mbsidiary), forms, train wnd engine lights, engine working,
vacuum brake and signals. : , S Do .

{##) No Indian driver; fiveman or shurtér who failed in eyesight during the period
from the lst January, 1833 to 26th August 1834 has received the same trestment.aa
the Apglo-Indian fireman and shunter referred to above for the following reasons :

" (@) Indian firemen.—These men were illiterate and obviously unfit fob absorption
a8 guards in either grade I or grade II or even in any clerical grade.

(8) Indian shunters.—Three shunters failed in eyesight test during the period from
the 1st January 1833 to 26th August, 1934. One of them was deelaved unfit on account:
of defective vision in any category and the other two shunters were declared fit for
category A-3". Consequently it was out .oi..the question to absorb any of them as
guards who come under category A-2'. One of the shunters fit for category A-3* who
was drawing Ba, 40 in grade Ra. 30—5—40 was absorbed as a cleaner Tindal on
Ra. 32 and after three mohths as a Pump Engineman on Rs. 40, the pay he was
drawing as a shunter. The third shunter was declared fit for category A-3* only
“‘with glasses’’ but could not provide himself with glasses and had to leave the service.
He was nearly 49 years of age and was drawing Rs. 35 in grade Rs. 30—5—40,

Indian drivers.—Four Indian drivers'were declared unfit on account of defective
vision during the period in question and three of them were pronounced unfit on account
of defective vision in amy category. The fourth driver who was on Rs. 66 grade
Rs, 65—5—85, was P"m’d fit in category B-2*. He could not be abrorbed as & gusrd
under category A-2° but was absorbed aa a shedman on Rs. 45",

*Details of the staff which fall under various categories are given in the *
tions for the Medical examination of Candidates nzgl Employl%ln,erll\l;ﬁ-ﬂmbhng (in-
cluding Inferior) and Labourers’ grades, Indian State Railways”, copies of which are

in the Library of the House.

Information promise& in reply to starred question No. 784 asked by Pandit
Satyendra Nath Sen on the 21st August, 1934,

CONFIRMATION OF TEMPORARY STAFF oN THE NORTH WESTERN RAiLway.

',l‘]ie JAgent,. North Western Railwa , reports that it i osBi
conditions c,ur;ted in the above qneuti{n tnp any regu]:\tiulrsl ?n?l;osent;ng? ttl?e ﬁl{h:?]:
Western Railway Administration on temporary clerks.

Information promised in reply to starred queation No. 735 asked b
G. N. Mojumdar on the 21st August, 1984, > o0

PosTs or CONTROLLERS IN THE MORADABAD Drvision, East Inpnaw Rammway

Goverfiment hwve betn - asitrsd cthiat the allegation ¢ T .
the posta of Controliers. in the Moradebad DEpcn % mdﬁm;ﬂ"”ﬁ filling

unfounded. Beveral Indians have held the post during the period in question ey
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Information promised in reply to starred question No. 809, asked by
Mr. Bhuput Sing, on the 22nd August, 1934. -

 AupiT oF THE ACCOUNTS OF THE SHAHDARA NoTiviep Ags CoMMITTEE.

(a) Yes.

(b) The Secretary’s resignation was accepted by the President two weeks after tha
~commencement of hia leave.

(¢) The Secretar‘y was not in chnrge of the accounts for which an accountant is
-employed.- : N

(d) The sccounts are sudited annually and the Government do not consider that
-any special audit is necessary.

Informatwu promised in reply to starred question No. 833, asked by Sardar
Sant Smgh on the 28th Auguui 1934.

‘CLOSING OF THE GATE NEAR LyALLPUR RAILWAY STATION oN THE GATI Sipa.

(@) Thirty-two.
(b) Yes. The gates are closed 31 times in 24 hours.

(c) The period of closure is six minutes for p&mngér traine and eight minutes for
ds trains. Government are informed that it is not considered that any undue
sh:p is caused to motor traffic justifying the expense of providing an over-bridge.

Informatloﬂ promised in reply to starred question No. 896, asked by Sardar
Sant 8ingh, on the 30th August, 1934.

‘Snnon MASTER'S EXAMINATION IN THE MORADABAD DI’V’ISION EasT INDIAN
RaiLway.

The Agent, East Indian Railway, reports :

“[) Audit Order Books nre provided nt each station and ean be referred to by
staff who wish to study for the Goods Accounts Examination.

(if) These books arc not supplied to cach member of the staft indivldually but
they ure ‘available for reference at etations.

(#i¢) No. The Station Masters’ examination is not considered’ equivalent to the
Goods Accounts Examination which is the necessary q_ualify'mg examination
for. nhtmn masters and Inspectors,’

Information %{mwed in reply to starred queation No. 802, asked by
' Mr. Mastwood Ahmad, on the 30th August, 1994; - -

_ AvrLEeED NEGLIGENCE OF POLICE IN AJMEE,
{a) Yes. _ ' :
() A copy. ia given below.

{¢) Enquiries are in progres.



Lo

84 LEGISLATIVE ASSEMBLY, (21sT Jan. 1935:

Uopy of Resolution: pasaed by the Muhammadans of dimer a;_'t'.‘l meeting Reld on the-

20tk July, 1984.

“This meeting of the Muilims expresses its' grief and indignation at the ;tgfnlmg;
practised by the Police in connection with the riot at the Ghantaghar mosq:.e and
requests the Government to institute enquiries and decide the matter which has been-
pending for a long time.

Information promised in reply to starred question No. 918, asked by
Mr. ‘Lalchand Navalrai, on the 30th Awgust, 198¢.

Train ConpucTors oN THE NorTE WESTERN RAILWAY.

The Ag.ent, Nurth Western Ruilway, reports as follows @ _

*(a) Train conductors 'a.re-rmﬂ'ainplvloy'ed on the North Western Railway. Conductor
guards are employed on certain mail tranins but there is no separate fixed cadre for
this cal , individuals being drawn from the senior most. grade IV guards, who
usually work mail and express trains.

(b) At present the senior most guards grade IV who are employed as conductor-
guards are Europeans and Anglo-Indians.

(¢) The regular conductor guards are drawn from the senior most grade IV guards,
Bcale Rs. 1?%—10—-—185—16 /2—200—210, who ususlly work mail m&m express trains,
while cxtra econdmctor guards required to accompany traine on which there is. no
regular cenductor guard when lady passengers may be travelling alone at night,

usually drawn from the guards stationed on waiting duty. The duties of those nﬁ'lig'

as conductor gusrds are given below :

{T) To keep a complete chart of the upper class accommodation available on the
and how it is occupied;

(I1) To sece that 1st and 2nd class passengers for whom bertho are reserved are:
accommodated in their respective compartments;

(I1I) Tp accommodate other lst and 2nd class passenggrs in the vacant berths.
‘and seats;

(IV) To wake up at night 1st and 2nd class passengers at stations as required
by them; )
(V) To telegraph to the next station provided with refreshment rooms for meals

required by passengers;
(V1) To look after lady passengers’ safety at night;

(VII) To examine all door bolts and window fasteners om compartments occupied
by lady passengers and see that they are in thorough working order and to
instruet lady passengers in their use; i -

(VILI) To take over charge of trains in addition te their own duties if the
guard-in-charge falls sick or meets with an accident on the road; and

(IX) To render general assistance ipom[.mss.engurs of all classes.

(W) 'Wo. A “Ficket . ooMecter s statio and fully ecowpied ;in: menning { the-
Entes‘nnd  chetking. immd -chlleching . the .ﬁc;:z o . v A Special l}:ket-
Sxaminer is either cmployed in a stationary capacity in E e same as 8 Ticket
Collector or in trn%_ng with a train when he is sjmilarly employed in checking -
tﬂha t.l;.ketu ‘;.-f passehigéri t}tn e hl':m and Ris beats sébford mrﬂt those of Train
uards. Moreover, neither em y i i i '
be unable to take over charge ll:f ?et.rali:l, i T:;sirzl.be * qualified guard : nd w.o'ald
uti{ieie:iuuugﬁsi?ﬂ;n aeply‘i tobp:q (a) of the question kfg}e senior most glﬁd are-
r Gua . N el g or o8t F’d‘

of service for such employ;e:m W RO case s an?' "fn i given Sei o o

“{f) Yen

vi I
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Pnformatwn pmm:sed in reply to starred questions Nos. 922 and 923, asked
by M‘r 8. G. Jog, on ﬂw 30th August, 1994.

RE-INSTATEMENT OF THE DEMOTED. ansas oF THE GREAT INDIAN PENINSULA
RarLway.
922, Yes. ' '
The Agent, Greai Indian Peninsula Railway, reports :

(i) to (ii4). It is not possible to sy what material difference there ‘may be
between the meaning of the exapressions given unless it is known in what
connection they have been or are to be used. No special or peculiar
meaning is attached to them spart from what could be understood from
the manner of their use. In the instance, however, referred to, the term

re-instated’’ meant that the drivers who had been demoted from the ‘A’
grade to the ‘C’ Grade were promoted again to the ‘A’ (3rade, and those
who had been demoted from the ‘B’ Grade to the ‘C' Grade were promoted
again to the ‘B’ Grade. There is no rule under which the period of duty
performed in a demoted post can be allowed to count for increments in
another pest to which the man is repromoted.

(iv) Fundsmental Rule No, 26 is applicable,
{v) No increments were due on re-mstatement."’

INCREMENTS OF STAFF IN THE MoRADABAD DivisioN, EAsT INDIAN RAILWAY.

623. (a) Government are informed that noné of the staff were called upon to fougo
thesr arrears on account of increments,

() In view of the reply given to part (a) above. the question does not arise.

Siatement promised in reply to part (c) of unstarred question No. 123,
asked by Mr. Bitakanta Mahapaira, on the 30th August, 1934,
TELEPHONE OPERATORS.

‘123,
Number of Telephon>
Operators employed.
' Circle. Clase I. " Clase 1T
Bengal and Assam . 61 15
Bihar and Orm . . . . . . 18 20
Bonibay . - 40 18
-~Burma- . R . . S . . 28 7
C:antral . N . . . l . . 12 *31
Punjeb and N-W. F. . . . 123 108
United Provinces . S 3 e
-Sind and, Baluchigtan. .. . 4 P

Tmm.&cw gggmmducludu 2 tempoury Opera:tn on axud gny.

o2
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Information promised in reply to starred question No, 971, asked by
" Mr. D. K. Lahiri Chaudhury, on the 31st August, 1934.

ProMOTION OF SUBORDINATES OF THE AUDIT DEPARTMENT OF COERTAIN
' RArLways.

(a) (i) Great Indian Peninsula Railway, )
4 Assistant Auditors and Accountants (SBenior Scale). '
7 Assistant Auditors and Accountants (Junior Scale).
Direct recruits—T7,
(ii) East Indiun Hailway.
5 Auditors,
7 Assistant Auditors.
Direct recruits—2.
{iis) Burma Railways.
2 Auditors (Benior Scale).
3 Auditors (Junior Scale).
o Direct recruits—3.

(b) T understand that no definite proportion had been prescribed for recruitment
by direct appointment and by promotion. Promotions were made with due regard
to efficiency provided sunitable candidates were available. The promotion of a fairly
large number from subordinate ranks appears to have been a special feature of the
war and the post-war periods,

(¢) Yes, more or less.
c7i(d) Yes. .

(e} TL is usual for subordinates to get promotion to the Lower Gazetted Service
in the first instance and then work their way up to the -superior ranks. There jis no
bar against the promotion of a subordinate directly to the superior ranks,

(/) and (g). Recruilment is now made for the Accounts Department of State-
managed Railways as a whole and not separately for each Railway, and the posting
and composition of the officers on each Railway depends on the exigencies of service.
The number of superior posts and the number heid by officers of the Tndian Audit
and Accounts Service and the Indian Bailway Accounts Bervice (which includes
cx-comgpany officers holding saperior posts) and the number of posts of the Lower
Gazotted Rervice on each of the three railways at present are as, follows :

Superior Posts.

Held by
.| Sanction [officers of th e! Held by officers of the I. R. A. 8.
LA .&A B,
Greni; Indian Peninsula ) 1
Rallway . . 8 ' 7
East Indian Railway . 13 5 7 (1 post temporarily vacant.
Burma Railways ¥ 4 -1 i 2 . . pdo. )

Lower Gazegted Sernvice

Banotion,
Great Indian Peninsnla Railway . . 2 .
East Indian Railway . . . . 812 (temporary),
Burma Railways . . e . 2+1 (temporary).

(A) A certain number of posts in the Railway Accounts artment 1s arily
reserved for members of the Indian Audit mdy Accounts s;'?&um?{.i'nmfg was

based on a consideration-of the posts actually held by ; ol
Accounts from Audit. por oid By them before the separetion of
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Information promised in reply to starred questions Nos. 982, 983, 984 and
985, asked by Mr. Sitakanta Mahapatra, on the 31st August, 1934.

CoorrES WORKING IN TBA (GARDENS AT CERTAIN PLACES.

982. (a) General information as to the number of persona engaged in the cultivation
of tea will be found in the occupational {ables of the census of 1831. In Assara, the
only Province for which annual statistics are collected, the number of adult labourers
{working and not working) and children living in garden lines and on garden land
was 1,080,490 at the close of the year ending the 30th June, 1933. 'Separate statistics
for working labourers are not available. Government have no information othee
than that given in the census reports regarding the places mentioned in the question
other than Assam. .

(b) and (¢). The information asked for is not available.

(d) Btatistics for the number of children of school going age are not available.
The number of pupils in all classes of the tea garden (primary) schools in Assam
is about 5,000. There are no secondary schools on the tea gardens, but in a few
exceptional cases managers of tea gardens have been known to give secondary education
to intelligent workers’ children and employ them afterwards as clerks or the like.

(e) Instruction in tea garden schools is imparted in Assamese in the Assam-Valley
and in Bengali in the Surma.Valley,

(f) Government have no reason to suppose that the position is as stated in the
first part of the question. The latter part does not arise.

(9) No.

(k) The labour rules govern the enticing of labour from one garden to another.
Wages are regnlated by wage agreements fixing the level of wages by areas or districts.
(3) Government do not possess & copy of ithe ‘labour rules” or wage agreements.

(7) Yes. The reason is that families are more likely (han single men to settle
permanently in Assam.

(k) No.

(!) No. The proposition is not feasible.

FEE CHARGED FOR EACH COOLY RECRUITED To THE AssAM TEA GARDENS.

983. (@) No fee is charged by Government. A cess called the Emigrant l.abour
Cess, the proceeds of which are applied exclusively to mcet expenditure incurred ia
connection with the emigrant labour control established under the Tea Districts
Emigrant Labour Act, is payable in Tespect of the entry into Assam of each assisted
emigrant by the employing interest on whose behalf he was recruited. The rate of
the cess, which is fixed by the Governor General in Council, was Rupees five during
the year, ended 30th September, 1834, and is Rupees three for the current year.

(b) No.

MoONETARY VALUE oF THE PROPERTIES ACQUIRED BY THE ORmiva CooLrEs v
AsgaM.

884. («) Government have no information.
(b) Yes, Figures of the ampunt remitted are not available,
(¢) The position is not as stated. The Tea District Emigrant Labout Act which

came into force on the 1st October, 1933, confers certain definite rights of repatriation
on all emigrant labourers recruited since that date.

RecruITMENT OF CoOLIES IN TEA GARDENS,

985. (a) No.

(b) The recrnitment of tea garden labourers is made by licensed local forwarding
aggents. Their duty is to recruit those whom they consider suitable for labour on tea
gardens and they must use their own discretion in each case. ' '

(c) The position is not as stated. )
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{njormation promised in.reply to starred guestion No. 991, aeked by Lala
. Remeshwar Prasad Bagla, on the -31st .Augusi, 1834, '

ASBISTANT SFATION MASTERE BENT FOR Rereesasr (COPRSE To CHANDAUSL
\ .

‘901 (a), {b), {d), (¢) and (j). Assistant Station Masters over 45 years of age are
nat mguired to attend a refresher course,

(¢) The refresher courses make for improvement in efficiency, a. factor which caunct
‘be ignored in railway working. : . .
» . (f) The average monthly budgetted expenditure on the Chandausi S¢heol s
Rs, 6,483, ) '

4g) 41 per cent.

',_,‘ .{h} Yes. They receive training and have to pass an examination on appointment in
‘the following subjects : : ; :

(i) Trsin Passing Rules.
12 (i) Train ‘Movement Rules.

.. {tii} Blementary Rules in Coaching and Goods Duties.

%

For the sake of efficiency assistani Station Masters bpelow 45 )ears of age are re_-.';u‘lra'l
o aftend a refresher course every b years in accordance with the rules for recruitment
and iraining of subordinate staff on State-managed Railways vopies of whi*h are already
in the Library of the House. Assistant Btation Masters are also 1eqmred to #‘i‘ﬂ’ll

and pass an examination in the handling of Block Instruments and the Refresher Coarres

ire a preliminary to this examiration.

({) Government understand that asccording to the latest orders in force on the
East Indian Railway a special report is required to he sent to the Divisional Buperin-
tendent concerned in regard to each Assistant Station Master who may fail in any
subject at the Training School and it pests with the Divisional Superintendent to allow
him to continue im his post or to remove him from that post and provide him with
any other suitable post which may be available

Information promised in reply to starred questions Nos. 396 and 907 '
by Maulvi Muhammad Shafi Daudi, on the 31st August, 19,3:8%4

PERMISSION GIVEN TO THE ELECTRICAL ENGINEER, Pusa REsEARCH INSTITUTE
To RUN A CINEMA,

906. (a), (D), and (¢). In Novemher, 1821, permission was granted i
the Pusa Institute to the wife of the Electrical El‘lgimael'g;.f"l the ‘Esﬂzﬂg lret'o:w;o(l,s
:.?mmong.] Cinema shows for the .entertainment of the residents of tho estate subject
° cemedm restrictions. About eight shows were held during 1932 and a small fee was
charged to cover the incidental expenses. The shows were not run for profit. A smm

of Rs. 39:-119
current which :;’: ;"::':r:':d by Government on account of the consumption of electric

(d) and (e). Tl:le Teservoir supplies water. for t:he ice l. 3

\ ant and fou the
&we;alﬁoqubm& the workshop. Electric current is unedpl(: pu.mpil:;; up mrol;rm
Engineur‘:nhomehe ha: ol::en A]:el‘:i?t;dubmt;:d]l)'in Y S G s i
from the reservoir at his own expense, No i:harge“l::cﬁ;d? it:hth: sllpt:rw his hagee
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Tnjormation promised in reply to starred question No. 999_' asked by
.7 Mr.8.°G. Jog, on.the 3lst August, 1934. - :

'G,mu'r oF PassEs To THE TRAVELLING TIcRET EXAMINERS AND Inspmdns
3 oN THE EAsT INDIAN RAILWAY. ;i

The position on the East Indian Railway is as follows : _
{a) Duty passes.—Each Travelling Ticket Examiner is issued a pass on the reverse:
of which is a certificate authorising him to check tickets.

To avoid multiplicity in the type of passes in use, this certificate was Lrinte«l«nn-
the reverse of a number of inter class pass forms intended for the use of Traveiling
Ticket Examiners, as the majority are in receipt of pay which entitles them to-
that class of pass.

Certain Travelling Ticket Examiners entitled to second class passes were, through.
an oversight, included in the number of those to whom these special inteér class passes-
were ‘issued. 'This mistake, on being brought to notice, was corrected, and secpnd '

olass passes issued to them.

I'-iv'nlvilegs passes.—Privilege passes are granted to Travelling Ticket Examiners:
according to their salaries as follows :

" Class. | To men under East Indian Railway (To men under Oudh and Rohilkhend>
| Rules. Railway Rules.
2nd , « | From Rs. 116 and above . .| From Re. 126 and above:
Inter . [ Below Rs, 116 . ‘ . . | From Rs. 125 below to Ras. 50.
¥ . - . . . .|BelowRa. 50.

{(t) There are no Travelling Ticket Inspectors under the Accounts Departmen:.
{¢) In view of the answer wo (b), this does not arise.

Information promised in reply to parts (¢) to (g) of unastarred question.
No. 135, asked by Mr. 8. G. Jog, on the 31st August, 1934.

MEeETINGS OF THE EasT INDIAN RAILWAYMEN's UNiIoN, LuckNow.

The Agent, East Indian Railway, reports :

{¢) No action was taken by the Railway authorities either directly or indirectly to-
check the Conference activities of Union officials. y v

(f) Tt is not a fact that Mr. B. K. Mukerjee was reprimanded by the Employment
Officer of the Locomotive S8hops, Lucknow just before the Conference besnu{: he
received a notice of & meeting of the Committee. '

The facta of the incident to which it is presumed reference is made are as follows ¢

“One day the Head Clerk brought to the Employment Officer’s notice that sm-
official of the Union had entered the office without permission (a& is:
required under Btanding Orders), bringing with him several letters belong--
ing to the Union for Mr. B. K. Mukerjee’s signature. H

The Head Clerk saw Mr. Muberjee signing some of these s and he n"tad'
: the fact to the Employment Officer who sent for Mr, K;E]::rjee and i:?rpmima

him that whilst he was in the office, h i
him thit whilst he , he was expected to devote his fulk

1
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The Worksho tes in question apparently refer to the main gates of the-
Cnlsr‘:a):ge and Wn.gorl: orks at thmblgh Lucknow. Beyond the gufes there is a.
fenced apea which cncloses the Time Office, cycle shed and tiffin room. It appears that
prior to the latter part of last year, Union officials, money lenders and others entered-
this aren in order to collett subscriptions from the workmen as they left the workrhops,
snd it was therefore decided, during the latter part of last year, that with the excep-
tion of licensed vendors who augply foodstuff to the workmen, nc outsiders were-
to be permitted within the fenced area.

MOTION FOR ADJOURNMENT.

CoNFIDENTIAL CIRCULAR 188UED BY THE HOME DEPARTMENT OF THE"
GOVERNMENT OF INDIA oN THE DEcisioNs oF THE BomBAy CoONGREES, -

Mr. Ohairman (Lieut.-Colonel Sir Henry Gidney): I hawe ce:eivea &
notice from Mr. Satyamurti that he proposes to ask for leave to move a
motion for adjournment of the business of the Assembly for the purpose-
of discussing a definite matter of urgent public importance as follows:

““The issue of a confidential circular of the (Government of India, Homs Departinant,.
Political, dated November 23rd, 1934, addressed to all Local Governments apd’
Administrations on the situation arising out of the decisions of the Lumbay Conguess.”

To enable the Chair to arrive at a clear opinion on this motion for the-
adjournment of the House, I should like to hear from the Honourabie-
Member who has given notice of this motion the reasons for whizh he
considers the issue he has raised to be (a) a definite matter and (b) a
matter of urgent public importance. After hearing what the Honourable
Member has to say on this motion and after hearing further opinions, if
1 may so desire, Iyahall come to the conclusion as to the acceptance or
otherwise of this motion for adjournment.

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): Sir, I
am thankful to you for giving me the opportunity to address you on
these two matters. In the first place, that it is a definite matter, I
may say that it refers to a circular of the Government of India in the
Home Department which undoubtedly refers to many points, but the
mabter to which I wish to attach importance is the act of the. Govern-
ment of India—that they have issued this communiqué. There will be
many reasons which I shall advance when the due time arrives, and.I
hope to convince the House that the action of the Government of India
in issuing this circular is a matter to be censured by this House. The-
definite matter that I wish to raise is not the contents of the circular
but the issue of the circular itself which is a definite act of the Govern-
ment of India. As to the second point as to how it is urgent, it has-
been held hoth in Parliament and in the rulings of the Indian Legisia-
tures that I am acquainted with, that if a matter arises between one
Session and the other of the Legislature, and if the matter is raised om
the very first day, it is a matter of urgency. T have not lost any time
in bringing up the matter before this Legislative Assembly.
_ There was no opportunity either for the old Assembly or for-
‘the new Assembly to deal with this matter. If my information is correct,
after the issue of the circular, the old Assembly, although it continued’
to exist, did not meet. There was no meeting of the old Assembly atter
the issue of the circular, and this is the first meeting of the Assembly:
at which the matter could have been daalt with by the Assembly, and,.

1 P,
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[Mr. 8. Satyamurti.] . . L
-therefore, I submit .on both these matters that it is a matter wf wery
‘efinite character, namely, the action of the Govermment ofThdis in
'issumg this circular, and, secondly, that it is urgent, because, between
the issue of the cizcular and this meeting of the Assembly, there was no
gther meeting and this is the earliest opportunity on which I couid have
brought up this matter. I, therefore, submit that this motion is in order.

Mr. Chairman (Lieut.-Colonel Bif” Henry Gidney): Will the Honour-
able Member please inform the Chair as to what specific matter he
-actually refers in this circular that has been issued by the Government?
Inthe motion I have before me, it is stated that it arises out of the
decisions of the Bombay €Congress. The decisions 'are multifarious. The
rTules allowing motions for adjournment state that the matter that comes
‘up for discussion here must be restricted to a specific matter. I do not
desire to refer to the question of recent occurrence, because I agree with
“the Honourahle Member that this is the first opportunity the. House has
“beén given since it last met to discuss ‘the issue of this confidential
wircular. I should like to hear from him what is the spegific nature, not
-the general nature.

Mr. 8. Satyamurti: If the circular has actually been issued by the

vernmont and if the contents arc a8 I find them in the newspapers,
“then the specific matter is the attitude which the Government of India
‘want their district and other officials to take towards the activities of
?i'(':ihatﬂia Gandhi in connection with the Village Industries Association.
“The circular no doubt gives various reasons, but the operative part of the
reircular is this. In the last paragraph of this long eircular they say:

““The Government of India will ba glad to have the comments of the Local Govern-
ment both on this appreciation of the situation and on the measures suggested to
meet it. They trust that if ‘‘the Governor-in-Council agrees—you agree—-gam-.rally
“with their views he will take steps to distribuie this latter ‘widsly te district ‘gficers
-and others for they feel that even though the implications of the Bombay Congress are
fully appreciated by the Local Government—you—local officers may not fully

~aware of them.

The specific matter I want to be discussed, Mr. Chairman, is this,
“the attitude which the Government of India want their district and other
“QGovernment officinls to take towsards the activities of Mahatms Gandhi’s
"Village Industrizs Association. No doubt the letter is a long one, it gives
yarious reasons, but the operative part is towards the end in paragraph 21
where the circular says what attitude the Government officers should
‘takq towards the Village Industries Association. The circular says:

*In particular, district officers and oihe;a may feel doubtful what attitude they
:should take, if for example- Mr. Gandhi or any local leader ssked for their .ssistance

in this work.”
i

That is n very specific matter. They give a lot of reasons as to why
*Government officials ought not to co-operate with Mahatma Gandhi even
Ain this innocent scheme, when he stays out of politics and starts a purely
non-political organisation. The .operative part of the whole -document is
where the Governmgnt of India direct the Local Governments and
ihlpugh them the district and other officers to take s definitely hostile
._,nt.n‘m'le towards the activities of Mahatma Gandhi in this direction.
I%Dat is 8 specific matter which I want tc raise on the floor of _the
House.
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) lr Ohairnvln (Lieut.:Colonel Bir Henry Gidney): Will the Honour-
able Member for the information of the Chair state whether the Village
Jndustrics Association, as initisted by Mashatms Guhdhi, formed patt of
the decisions of the Bombay Congress ?

M. 8. Satyamurti: Yes, Sir. By a Resoluvion.
‘ Mr. Ohairman (Lieut.-Colonel Sir Henry Gidney): Will the Honour-
uble Mamber inform this House what is the autbenticity of this circular?

Mr. 8. Satyamurti: The Honourable Members on the Government
‘Beriches can easily tell the Chair as to whether the cirenlar has been
jsBued or not. From the .information in my possession, T lonestly
believe that such a circular has been issued If the circulur has not been
issued and if the Governmant say so, then there is an end of the matter.
But if the Government say, ves, then we shall proceed to discuss the
motion. I cannot give any authentic information as to whether the cir-
-culur has been issued or not. I believe, to the best of my ability, that
this circular as published in the newspapers contsins internal evidence
+4s to its authenticity, because the numbers and the dates of certain pre-
vious circulars arc given in this eircular. 1, therefore, think it is an
-suthentic circulur. Let the Government deny it, there will be an end of
the matter. : .

Mr., Ohairman (Lieut.-Colonel Sir Henry Gidney): I call upon the
Honourable the Home Member to hear what he has to say on . _this
malter. ' :

' ‘The Homourable Sir Henry Oraik (Home Membher): The Government
do not for a moment deny that the circular has been issued. (Hear,
hear.) The Government welocome a discussion on tnis motion this after-
noon and they do not for a moment degire to raise any obstacle in the
‘way of the disoussion which it is propesed to have. (Applause.)

Mr. Chairman (Lieut.-Colonel Si- Henry Gidney): T have to enquire
whether anv Hoaourable Member has sny cbjection to this motion.

Sardar Sant Bingh (West Punjab: Sikh): May T just explain some
matters ? -

Mr. Chairman (Lieut.-Colonel 8ir Henrv Gidney). Has the Honourable
‘Member any objection to raise in regard to this motion for adjournment ?
I do not desire to give the: Homourable Member any oppottunity. for
explanation except it be to confine his remarks to any objection he may
have to the motion for adjournment.

Bardar Bant Singh: Mr. Chkairman, I am not raising any objection to
‘the motion.

s 03 Gialeman .(i.ieut.-Colonal Sir ﬁenry Gidney): Then, I must rule
¥he Honournble Mémber out of order.
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{M':;. Chairman.) .

As no objection has been taken to this motion and as the Honour-
able the Mover has explained to my satisfaction the authenticity of the
circular which has been accepted by the Government and as he has also
explained to the satisfaction of the Chair that this' matter is one: of
urgeucy in that no previous opportunity had been afforded to this House
to discuss this matter after the publication of this circular, there cam be
no doubt that this matter is one of public importance, I rule that this
motion for adjournment is in order. I ccnsider that the House should
be given an opportunity to express itself freely and frankly on any matter
which in its opinion consists of absence of co-operation of whatever natuze
it be. I, therefore, accept this motion for adjournment, and I apppfn‘t
four o’clock today as the time for moving this motion.

The Assembly then adjourned for Lunch till Half Pasi Two of the
Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Chairman (Lieut.-Colonel Sir Henry Gidney) in the Chair..

ELECTION OF THE STANDING FINANCE COMMITTEE..;

The Honourable 8ir James Grigg (Finance Member): Sir, I move:

*“That this Assembly do proceed to the election, for the rest of the financial year;
1834-35, in such method as may be approved by the Chairman, of & Btanding Fiance
Committee of the Assembly not exceeding fourteen in number, to which shall be wdded
s Member of the Assembly to be nominated by the Governor General. The Member
so nominated shall be the Chairman of the Committee.”

Mr, Obalrman (Lieut.-Colonel Sir Henry Gidney): The question is:

“That this Assembly do proceed to the election, for the rest of the financial year,.
1834-35, in such method as may be approved by the Chairman, of a Standing Finance-
Committee of the Aasembliy not exceeding fourteen in number, to which shall be added
a Member of the Aesembly to be nominated by the Governor General. The Member
so nominated shall he the Chairman of the Committee.”

The motion was adopted.

ELECTION OF T'HE STANDING FINANCE COMMITTEE FOR.
RAILWAYS, i '

The Honourable Sir Joseph Bhore (Member for Commerce and Rail-
ways): Sir, I move:

‘'That this Assembly do proceed to elect in such manner, as may be approved by the
Chairman, eleven Members from the Assembly who shall be required to serve on the
Standing Finance Committee for Railways, as provided for in clauss & of the Resclution

adopted by the Legislative Assembly on the 20th Septembor, 1924, on the subject OF
the separation of Railway Finance."”
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Mr Ohairman (Lieut.-Colonel Sir Henry Gidney): The question is:

“That this Assembly do proceed to elect in such manner, as may be approved Ly the
“Cheirman, eleven Members from the Assembly who shall be required. to serve on the
‘Btanding Finance Committee for Railways, as provided for in clause 6 of the Resolution
sadopted by the Legislative Assembly on the 20th September, 1924, on the subject of
‘the separation of Railway Finance.” i

The motion was adopted.

ELECTION OF THE STANDING COMMITTEE FOR ROADS..
~ The Homourable Sir Frank Noyce (Member for Industries and La.bour)‘:

Bir, I move:

. “That this Assembly do proceed to the election, in such method as may be
approved by the Chairman, of six Members to serve on the Btanding Committee for

ds which will be constituzed to advise the Governor ‘General ip Council in -the
administration of the Road Account during the remaining months of the financial
lyear, 1934-35."

Mr Ohairman (Lieut.-Colonel 8ir Henry Gidney): The question is:

“That this Assembly do proceed to the election, in such method as may he
approved by the Chairman, of six Members to serve on the Standing Committee for

ds which will be constituted to advise the Governor Genera) in Council in the
administration of the Road Account during the remaining months of the financial
tyear, 1934.35."

The motion was adopted.

‘ELECTION OF TWO MEMBERS TO SERVE ON THE RESERVE
" " BANK OF INDIA (ISSUE AND ALLOTMENT OF SHARES)
COMMITTEE. _

The Honourable Sir James.Grigg (Finance Member): Sir, T move:

*  “That the non-official Members of this Assembily do proceed to the election, in such
tmethod as may be approved by the Chairman, of two elected Members of the Asseinbly
A0 sarve on & Committee to be constituted under section 4 (5) of the Reserve Bank of
India Act (II of 1834), to be associated with the Centra] Board of the Reserve Bank
for the purpose of making public issue of shares and looking after the first allotmenmt

of shares.” : :

Perhaps T might say two words in amplification of this motion. The
Central Board of the Reserve Bank have decided to hold thejr second
‘meeting in Delhi and that will enable a procedure to be followed which,
it is hoped, will be for the eonvenience of the elected Members who are
to serve on this Committee. I4 will enable a full memorandum to be
prepared by the Bank, for that memorandum to be communicated to the
two Members from this House and one from the other who are to serve
on this Committee, it will give them an opportunity to discuss the pro-
cedurs contemplated in the memorandum with Mr. Taylor, one of the
.Deputy Governors-designate of the Reserve Bank, and it will enable the
‘Committee to discuss and settle the procedure with the Board. & the
.Reserve Bank itse]ll when they meet in Delhi. -

o -Sir) I move, - .
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Mr. Chairman (Lieut.-Colonel Sir Henry Gidney): The question is:.
““That the non-official Members of this Assembly do proceed to the ,oloqtion,' ia soch
method as may be'approved by the Chairman, of two elected. Mambers of the Ass _
10 serve on a Committee to be constituted under section 4 (5) .of the Beserve Bank
Tndia Act (T1 of 1834), to be associnted with the Central Board of the Reserve Banl
for the purpose of making public issne of shares and looking after the first allotment
of shares.”

The motion was adopted.

Mr. Ohairman (Lieut-Colonel Sir Henry Gidney): I have to inform
Honourable Members that for the purpose .of election of .Members to_the
Standing Finance Committee, 1934-85, the Standing Finance Committee
for Railways, the Standing Committee for Roads, 1934-35 and the Reserve
Bank of India (issue and allotment of shares) Committee the following
dates have been fixed for receiving nominations and holding elections, if
necessary, namely : :
i Nominations, Election.

Standing Finance Committee . . . 24-1-35 28.1.35
Standing Finanoe Committee for Railways . 24-1-35 29.1.35°
Btanding Committee for Ryads . . . 25-1-36 30-1-36

Reserve Bank of India (issue and allotment

of shares) Committee 28-1-35 4-235

The nominations for all the Committees will be received in the Notice
Office up to 12 Noon on each day eppointed for the purpose.

As regards the elections to the Committees, which will be conducted
in accordance with the principle of proportional representation by means
of the single transferable vote, the following procedure will be observed.
The elections will tuke pluce in the Becretary's Room where the Assistant
Secretary on the day fixed for an election will remain from 10-830 A.M.
to 1 r.M. Honourable Members desiring to take part in the elections may
during these hours go to the Assistant Secretary, get the ballot paper
from him after signing in & register in token of their having received the
ballot paper, record their vote and deposit the paper in thz ballot box
kept for this purpose in that room. On the day of an election notices
‘will be posted in prominent places in the lobby to remind Honourable
?hemgers that the election is proceeding for a particular Committee ob

at day. T

The Assembly then adjourned till Four of the Clock.

The Assembly re-assembled at Four of the Clock, Mr. Chairman (Lieut.-
Colonel Sir Heury Gidney) in the Chair. -

~ MOTION FOR ADJOURNMENT.,
CoNFIDENTIAL CIRCULAR 18SUED BY THE FOME DEPARTMENT OF THE
GovERNMENT OF INDIA ON THE Dectstons or e Bousiy CoNoREss.
Mr. @hsirman (Lieut.-Colonal Sir Henry Gidney): I desire at.the onteqt
to inform Honourable Members that I canmot asllow: one - minute Mo
than the time allotted to each Member for his speech. 15 miputeg are
allowed usually, but in exceplional cases I may extend ‘the¢ ‘timé tor &
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while. I would also ask the Mover of this adjournment motion kindly
to confine hig remarks, if he will, entirely to the circular relating to the
Village Industries Association, and I shall not, under any circumstantes;.
permit of anything else being introduced in that matter. I now call upon
Mr. Satyamurti to move his motion. .

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): Sir, 1
beg to move that the House do now adjourn to consider a defipite matter
of urgent public importance. I am very grateful to you, Sir, for allowing
me to make this motion, and also to the Honourable the Home Merabér
for the very reandy manner in which he agreed to this adjournment motion:
being made, but this sudden acquisition of courage seems to be an. sct of
after-thought. 1f the Government of India were so proud of their doi
I should have expected them to make this announcement in a publi
statement, either by the Governor - General or by the Honqurable the
Home Member. They took the devious device of issuing a confidential
circular, and when they were found out, they suddenly say, ‘‘Oh, yes, w
will stand by this circular’’. And what is this circular, Mr, Chairman
They first express their profound sorrow,—my profound sympathies are
with them,—that we in Bombay did not split ‘over the four points of
difference among Congressmen on which they expected ws to split. This-
Government often pride themselves on being absolutely sympathetie
towards the legitimate aspirations of the people, that they are anxious.
that we should work together; but what does this circular say?

‘‘Before the opening of the Congress there was some justification for anticipati
that it might result in accentuating rather than diminishing the.internal disputes i
the Congress ranks, to which all al Governments have drawn attention in recdftr
reports.”’

That, I take it, therefore, to mean that this Government are very
anxious that the Congress should split and break, And what are the-
.points on which they expected us to differ? First, the Council eniry
programme. Often I have heard,—and I have heard the Honourable the
Home Member and His Excellency the Viceroy saying,—that ‘‘we welcame-
Congressmen into the Legislatures, we are anxious to co-operate with
}:Ihem",- but they are sadly disappointed, because we did not break omr:
‘heads . . . . . ' .

The Monourable 8ir Henry Oralk (Home Member): Excuse me, Six,
for interrupting the Honourable Member. Can he quote a single word
in which we express disappointment or profound regret? We merely say
that certain anticipations- have not been realised. =~ They are not our
anticipations alone, but they are the gemeral anticipations, to whick
frequent expression is given in the Press, both in the Congress Press ak-
well in the non-Congress Presg. ' ' '

~Mr. 8. Satyamurtl: Mr. Chairman, I read English, T claim to under-
lxnnd somethiiig of this foreign langvage. 1 wish T had the time to read-
‘the whole circular, but T want the House ‘to take it from'me, that ae il
read thoke mAragraphs, ‘it looks ‘as’ if the Government regret that the
Congrésn  did mot dplit in Bombay. ~There was bome justification or
anticipating that ‘l:_?jat ‘there would 'be & spkt on the ‘Council éntry pre-
jg‘irt(rpmg. the 'Nﬁthnﬂlii;t T‘al{ty:-nf‘ “Pandit Malaviva snd: Mr. Aney, the
C¥ngtets Scialfst Progranitive' and Mahatme Gindhi’s retiremerit from the-
Congress, but on none of these did we split, and the Government are very-
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sorry that we did not split. But 1 want to tell the Government, Mr.
Chairmaa, if I may, that they are very much mistaken in imagining that
the Congress will split on thess or on other differences.

Then they go on to discuss the changes in the Congress constitution,
and. they say:

- * 4Tt appears to the Government that the true significance of these changes in organi-
zation is that they are intended to leave Congress far better equipped to carry on the

litical or parlismentary side of its work and in future the Congress will he in a
position to claim that it represents rural interests as well as urbap.”

The Government of India are hard to please. In one breath they say
that the Congress represents nobody but the infinitesimal minority of the
political intelligentsia of the country. The moment the Congress takes
gﬂhex steps to identify itself with the masses of the people, the moment
‘the Congress wants to claim the right of service to the people of this
oountry and thereby establish its claim that it represents the masses, the
‘Government say that it is a design which ought to be frustrated.

‘Then they further go on to say thuat the Congress as now re-constructed
way represent Mahatma Gandhi's ides of a Constituent Asserably, and
#f the experiment succeeds, he will be able to point to Congress os &
-suitable machine capable of taking over the framing of the Constitution
or even the future Government of the country. What is wrong . in it,
Mr. Chairman? We, speaking on behalf of the Congress here, undoubtedly
‘claim to become the alternative Government of this country as early us
‘posaible. (Applause from the Congress Party Benches.) Undoubtedly
we are here to take over the Government of this country, and we will
carry on our non-violent and peaceful methods, in order that we may
take the place which is now wrongly occupied hv the present Treasury
Benches. I do not see why the Government should grudge the Congress
making good that claim by trying to identify itself with the masses of the
‘people. And more than all this, Mr. Chairman, the Government Circular
further savs that ‘‘Mahatma Gandhi’s attitude towards parliamentary
activities also appears unchanged, and in a public statement he has said
that though he is the author of the non-co-operation movement, he is
convinced that in the present condition of the country and .in the absenc®
of any general scheme of civil resistance, a Parliamentary Party within
jthe Congress is a necesssary part of any- programme which miay be
Jollowed by the Congress’’. Why should the Government object to that?

-+ Then, Bir, they go on to discuss ‘the AJl-India Village Industries
‘Association, and with characteristic, if I may say so respectfully, want of
aste, 'sh?w- their capacity to attribute motives, {‘although Mahatma
Gandhi himself has stated that this is non-political, and the fact that
the initiation of the movement synchronises with his resignation from
:ths Oongrqss. bodies is regarded. in certain quarters as a. band fide campaign
“of economic reconstruction, this view, overlooks certain important facts’’.
T ohject strongly to this. Mahatma Gandhi is the soul of truth. He
-15119 knows him knows it, but vet the Government of India with great
‘prejudice against that man simply ssy: ‘“We cannot teke his statements
-a?.then- face value’. Bir, I say it is wrong, it is unjust and unfair to
a'man of the position and the record of Mahatma Gundhi. Then they
vefer to the attitude of the. associations which, though non-pelitical . and
e . L - R o :
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non-Congress, may help the Congress. They regret that they were not
sble to proceed ugainst the All-India Spinners’ Associstion, and they
therofore say, that this body, the Village Industriés Associstion, should
be watched very carefully, They say:

“Such being the main features of the Congress, it is clear that M;; .Gandai has
once again shown himsetf to be'a very astute political lender, his mentgl and physical
vigour is reported to be unabated dnd the sessior has resulted in yet.another pevannal

triumph for he has succeeded in keeping the divergent elements, if not in one organisa-
tion, at lenst under one leadership, his own."” '

The Homourable Sir Henry Orafk: Ts that not true? -
Mr. 8. Satyamurti: It is true, but why should the Government mourn
it? TIf you can follow one leadership, whether Europeans or Indians, if

ull of vou join together and vote together and work together, why should
we not obey one leader?

Mr. Chalrman (Lieut.-Colonel Sir Henry Gidney): Will the Honourable
Member address the Chair please? g

The Honourable Sir Henry Orsik: Don't you- (To Mr. Satyamurti).
Mr. S. Satyamurti: What is wrong in that?

The Honourable Sir Henry Oralk: Nothing is wrong. The point is
that the circular is perfectly correct, and you admit it is correct.

Mr. 8, Satyamurti: Is it not onlv eorrect, but it is true. (Cheers from
the Congress Party Benches.) Then they say: o

“Though not taking a direct part in the parliamentary work, he will continue to

give his advice to the Parliamentary Bosrd snd to the Congress bodies which will
devote special attention to this political work.”

Al] this precedes their great achievement in the central paragraph of
this circular: '

“But if as surmised, the intention underlying these schemes is political, then this
new move, though ostensibly aimed at what may be called broadly roral reconalruc-
tion, is possibly a very astute and subtle atiempt to pave the way for a further civil
disnhedience campaign on a much larger scale than before and supported to-a greater
exient Ly the rural population. It has, therefore, most dangerous potentialities; for if
these surmises are correct, Mr. Gandhi contemplates a three-fold attack in future.
Congress members of the legislature will do all thev can to hamper ‘repressive’ action
by Government ; (yes a thousand times yes); the village organisations- will he -avuilable
for an intensive civil disobedience campaign, and the Socialist left-wing, whi‘h is

gradually moving into closer touch with the communists will bhe nallies of Congress in
this campaign.” .

Why should we not? Tf we stand together,
imitating the Government. This Government keep their armv,
navy and air forces to fight wus, keep their communal policv
to Adivide ws and give titles and honours to tempt wus, and we
in the Congress are anxious to see to it that they do not repress
the natural political activities of this. country, and that we carry
on our village work so that our villagers may look to the lead of the
(ongress in the peaceful fight for Swaraj. And, as for the Bocialists, .
Mabatma Gandhi has made it perfactly. clear 4hat.the Congreps dees not

n

we wil] onlv be
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and cannot accept the extreme socialist programme. Then, I come, as
my time is nearing its end, to the operative part of the resolution to
which T referred in my remarks this morning. The Government say:

““The Government of India have no resson to believe that Local Governments or
their officers will turn a blind eye to any such infringements of the law of the land
or will refrain from instituting prosecutions or taking preventive action in Il appro-
priate cases. 1f such action is necessary the Government of India will accord their full

support.”’

It is unnecessary prompting. Their actions with regard to Khan
Abdul Ghaffar Khan, with regard to Dr, Sa{vapal, with regard to the
Bose brothers, amply demonstrate that the Local Governments. have
not changed their hearts. The repressive policy is on. Finallv, they
say:

‘It appears to the Government of India to be desirable to amplify these crders snd
that the principle underlying them should he followed in other matters. District
officers and other officers of Government should not refuse to see organisers of the
Village Industries’ Association should they apply for interviews; hut they should noi
agree to the loan of Government buildings nor should they direct or permit their
subordinate staff, to assist in any way ..”

To me, it is the gravamen of the charge. T putit to the Govern-
ment that it will be impossible to carry on any work in this country if
we on this side judge the Government not by what they do or what
they say, but what we think are their motives and thev ought not to judge
e actiong or our speeches bv what we do or what we say,
but not by what they think are our motives. The whole eir-
cular is an insidious attempt to poison the minds of Government officinls
azainst the new associntion by a series of assumptions which are either
untrue or misleading or exaggerated. Mahatma Gandhi does not spenk
ihe truth when he says he has gone out of polities, out of the Congress,
and out of the civil disobedience. And, therefore, the village organisa
tions should be suppressed, nnd the Government ask the district officials
nat to co-operate with these people! If, after this, we sav, all this
talk about co-operation. about reconciliation. about peace and good-will
is mere tall tnlk and is intended to deceive and not to convinee. are
we wrong? We hear a great deal sbout safeguards in the joint Parlia-
mentary Committee Report and we are told by Governors and others that
all these safezuards mean nothing, and that they mean the utmost good-will
towards this countrv. Mahatma Gandhi savs: ‘I go out of the Coneress
out of politics, T will tnke no part exeept in construetive and useful
work. to get n few more pies to the hunorv millions of villagers in this
countrv’’. And the Government come along and sav: ‘‘No. vou shall
not he assisted in doing all that''. 1. therefore, believe that the rense
of this House will he unanimous in anving that this action of the Gov-
erninent ourht to be condermmed. Tt comes to this., Tf the Conoress
snave that 2 and 2 is four, the Government officer shall not rav that 2
and 2 is four. but it is either 3 or3. (T.nuchter) T think it is very
wror{r, and if this Government mean that thev want the co-operation
of the people, they want the co-operntion of the Congress. thev oucht to
show some more imagination. some more svmpathv. some more states-
manship. T do not know who the serihe of this cireular is. T eannot
conaratulate him even on its good English; it is badly drafted.

\  The Honourable Sir Henry Oralk: What? Radly drafted?
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Mr. 8. Satyamurti: Yes, badiy drafted, it is not even good English,
much less does it contain good sense, und it betruys an amocunt of BUSpi-
cion and distrust which is unworthy of any decent or dignified Govern-
went. 1t seems to me that the Government of Indja must tuke courange
in both hands and say: “We are here by the force of our arms and
will remain here until yvou can ‘drive us out’". 1 can understand that,
but T object to this hvpocritical way of saying in one breath, we want
vour co-operation, and in another breath, rejecting our co-operation, and
when Mahatma Gandhi says: ‘‘I will go and do this vonstructive work’’,
attributing motives to him, attributing motives to the Congress and say-
_ing: *We cannot co-operate with these people’’. That is why 1 venture
{o hope that all Honourable Members of this House, who are free. to
vole nccording to their conscience, will vote for this adjournment, and
censure the Government at the verv beginning of this Assembly.
We are here to work in the Assembly to the best of our sbility
and we appeal to our collengues here, on whatever Benches they may
sit, not to turn down our offer of co-operation but to co-operate with us
“in fighting this Government when thev make the scandalous mistake
which they have made in this ill-fated eircular. Sir, T move that the
House do now adjourn. (Applauee.) )

Mr., OChairman (Lieut.-Colonel Bir Henry Gidney): Motion moved:

“That the House do now adjourn.”

The Honourahle Sir Henry Oraik: Sir, T might have taken the attitude
on this motion that it discussed n document which wae puhlished in the
Press owing to some illicit practice, a document that was either stolen
or sold or anvhow obtained in some illicit wav, and I might have taken
the attitude which was taken by mv predecessor in 1929 in similar cir-
enmetanees, that T refuse on princinle to make anyv statement about a
document thus illicitlv obtained. I did not take that line as 1 was
anxious not to give the appearance of seekine to avoid a debate on this
subiect and because there is nothing in this circular, which was confiden-
tin] L,ut which has now come to see the light.—nothing in this cireular of
which we in the Government of India are ashamed or which we intend
nr propore to withdraw, : :

An Honourable Member: Are they so shameleas?

The Honourable Sir Henry Oraik: Not. sdmittedly, this circular hns
heen cither stolen or sold bv somebodv into whose possession il has come.
Bv whom that was done. T nm not aware. T am making inauiries into
that and T can onlv sav this, that so far as T have obtained informa-
tion the leakage did not oceur in Delhi. If I can lay myv hand on the
person guilty, such retribution as the law allows will be taken in full.

An Honourable Member: On a point of order. How is all this rele-
vant {0 this motion—the point ns to how it leaked out.

The Honourable Sir Henry Oraik: The circular communicntes the con-
filentinl and tentative views of the Government of India to the TLocal
Governments. Tt was not. as T say, intended for the public eve. fn
fact. it reads, as one newspaper I saw described it, as if the Government

2
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was talking in private to itself. Newvertheless it was specificully stated
that the views and the inferences stated in this circunlar were tentative
and to some extent speculative, but I do not admit for one moment that
these views on the material that wes then available were wrong in any
ranterial respect. Indeed the Honourable the Mover has just made
admissions which amount to saying that the circular was on every state-
ment of fact absolutely correct.. ~ - o

Mr. 8. Satyamurti: On a point of personal explanation: 1 said with
regard to one statement as regards Mahatma Gandhi’s absolute leader-
ghip it was not only correct but true. I do hot admit and I did not
admit that every statement is correct. '

~ The Honourable Sir Henry Oralk: I have chapter and verse here as
regards every statement of fact.

Mr, 8. Satyamurti: That is a different matter.

The Honourable Sir Henry Oralk: The material is all here, If 1 had
the time I would have dealt with all of it. The gravamen of the charge
brought against us, I understand, is that we are not justified in treating
with suspicion or distrust this particular new - feature of the Congress
organisation, namely, the All-India Village Industries Association. That,
T nnderstand, we are to take at its face value as a purelv non-political
and economie move. That, I understand, is the Honourable the Mover’s
position.

Mr. 8, Satyamurti: Yes. .

The Honourable Sir Henry Oralk: Now we know where we are, I
should like to say that our conclusions as stated tentatively in this cir-
cular were founded not only on the reports of persons who were present
in Bombav at the Congress session, but and also to an even greater
extent on the contemporarv comments in various sections of the -Press.
Now, let me read the Honourable the Mover one comment, taken from
a paper dated the 10th November. It is the Indias Mirror which re-
nresents the orthodox  Sanatanist Hindus. (Laughter.) Honowrable
Members may laugh, but I will quote from their own papers presently
This paper says:

“Whon once his (Gandhiji’s) power over the villages is well established, his fial will
have ouly to go forth to find ready obedience. Armed with this new power, Gandhiji
can re-enter the field of politics, where he has miserably failed in the pest, and
negin the ficht afresh. He can_threaten tho Sanatanists into giving up their principles.
He can force the capitalists and landlords to come to terms with him and surreuder to
the Congress. He can do much more so long as the villagers are at his back.”

That is a paper which I admit is not generally friendly to the Con-
‘gress hut it is a paper that represents many millions of orthodox Hindus.
(Lauchter.) Now, let me take n paper that is friendly to the Congress.
Tet me read what the Special Correspondent of the Tribune, the Leader
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and the Bombay Chronicle wrote at the time the Congress session wus
beinig held: .

“If T were asked to say what is the resl interpretation of Gandhiji's new move,
I would unhesitatingly say, after what T have seen and heard in Bombay, (fandhiji
has planned a new offensive, whereby he wants to close in from all eides and leave no-
scope for escape for the Goverpment in any fatmre non-violent struggle he may
initiate, Mnhatma)i wants the Assemblv to be run by Congressmen. He wants the
economic fight to he waged by himself frem ountside the Congress. But there is
no doubt that the Congress is to be hroadened with a view to uundertake another plan
for making the authorities yield to:pressure.’

That was written by the Special Correspondent of a paper that hag
always supported the Congress. ' Identical articles appeared in the Leader
und the Bombay Chronicle.

An Honourable Member: Does that also represent millions?

The Honourable Sir Henry Oraik: I have quoted these articles to
show what the Press thought of this move at the time—+two important
secticns of it. As regerds the concluding pariaraphs of the cireular, I
would only say this. The paragraphs to which the Honourable ihe Mover
has particularly referred deal with the attitude to be taken by the dis-
trict officers towards the new  association. The = directions described
therein were contemplated but were not actually final orders. As &
matter of fact they have not been issued pending. the consideration of
the replies we have received from Local Governments, The question of
the attitude the district officers are to adopt towards the association is
still & matter for consideration. The gassociation is not actually, T under-
stand, yet in practical working order and we must naturally wait on
developments.

Mr. M. A. Jinnah (Bombay City: Muhammadan Urban): Tf the
directions contained in that circular were not to be given effeet to by the
aistriet officers, what was the objeet of the circular?

The Honourable Sir Henry Oralk: The ohject is to consult Local Gov-
ernments, to ask them if they accept our summing up of the situation
as correct: and also if thev thought that the orders which we contemplated
would be suitable in the circumstances. The replies of the Local Gov-
ernments are now under eonsideration. T hope T have made that clear to
m=7 Honourable  friend. . :

Mr. M. A. Jinngh: T am much obliged.

The Honourable 8ir Henry Oraik: So much for the comments in the
Press at the time. I should like now to turn to later developments and
to statemepts made by Congress leaders themselves within the last few
weeks regarding the particular point under discussion. namely, whether
this is a non-political and purely economic move. As regards that, I
have here a copy of an article that was published in the Tribune of the
13th of this month, just 8 days ago.

: Mr. 8. Satyamurti: On a point of order. How is that statement,
ong after the date of the circular, relevant to explain the scope and the
effect of the statements in the circular?
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The Honourable Sir Henry Oraik: T will explain that. If the Hon-
ournble Member will wait, he wili see the relevancy of this. This is an
article written by Sardar Sardul Singh Cavasheer, who, I understand, is
# member of the All-India Congress Working Committee. That article
tnkes the line that Government is entirely right or mainlv right in its
summing up of the Village Industries Asgsociation. Let the Homourable
Member hear what his political colleague had to say. The article was
written in reply to an article bv a certain Professor Brij Narayan—I do
not quite know who he is but T believe he lives in Lahore. I have nof
seen his article, but it appearsit was an article attacking Mr. Gandhi's
new organization as politically a quite valueless organigation. Sardar
8ardul Singh wrote this article in reply to Professor Brij Nazayan and he
quoted n statement made by Sardar Patel to an audience nt Ahmedabad.
This is what Sardar Patel said: \

“We have not given up the fight for freedom; we have merely changed the node
of the fight. It is no use now going to jail or conducting s no-tax dampaign. - We huve
to fight against our own weakness without coming in conflict with the Government sc
that ‘'we moy acquire the strength for the fight when it is resumed. True socinlism
lies in the development of village industries.’

Then the comment of Sardar Sardul Singh was this:
“The political importance of the new programme”

—that is, the Village Industries Association—
“may be little in the eyes of the Professor”,

—that is, Professor Brij Narayan—the oritic whom he was replving to,—

“but, as the above quotation shows, the Congressmen know what it 'woﬁlgi lead to
and not only the Congressmen, the Government also know something about it,”

and then he goes on to refer to this circular and quotes what is supposed
to be in this ciroular:

“If, after all this, the Professor (that i+, Professor Brij Narayan) believes that the
new programme lms no political value, he is welcome to believe so, buy those who have
been in the fight for the last fifteen years and who have actual experience how the
country’'s battle is fought would certainly refuse to follow the Professor in his
progriostications.” )

In other words, the whole purport of Sardar Bardu] Bingh's article is
that Governwent is right in its estimale of what the Village Industiries
Association amounts to, and that Professor Brij Narayan was wrong (Hear,
hear)—and that, mark you, was from a member, a very important mem-
ber, of the All-India Congress Working Committee.

T have got something even more strongly corroborative of our view.
It is a long quotation, but I hope the House will bear with me as it
renlly is extremely pertinent to the matter under discussion. Again T
quote from the Tribune, this time of the 15th of January, a report of a
statement made by Mr. Acharya Kripalani, the General Secretary of the
Congress, at Patna. That, I take it, can be dcseribed as something
struight from the horse’s mouth; he is the General Secretary of the wholz
Congress. Thie is a Press statement issued by him launching a vigor-
nus attack on the Congress Socialists because they had bitterly eriticized
this Village Industries Association. He says:

“Gandhiji and his associates do not shy at the revolution. They only do not know
the scheduled time of its arrival, as some of the Bocialist friends seem to know.
Therefore they in their own humble way try to do the duty at hend, in the hslief
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that if and when the revolution comes, they may not be found wanting. They al:o
feel that in India the revolution must come from the \r‘illa?‘ They know tha, thc
best way of approach to the villager is to help him to help himself in hia daily tash
and to try to serve him. Let the Socialist be vot unjust to the adumuttealy
tiny efforts of the Village Industries Association. He may take it from me'—

-—-that is, from the General Secretary of the whole Congress—

“that even when these pioneer efforts fail or come to be scrapped in favour of
larger and more ambitious schemes, the share of these seemingly ridiculous things
in bringing the revolution nearer would not be neﬁlig'ihle. Let him know that history
will accord 4 place of honour to the efforts of Gandhiji and his gang in the resuscitation
of the nation’s life. Let him also know that in the hour of trinl Gandhiji's crew would
not be found in the rear.”

Mr, Ohairman (Lieut.-Colonel Sir Henry Gidney): I should like to draw
the Honourable Member’s attention to the fact that his time is almost up.

The Honourable Sir Henry Oraik: 1 shall take only two minutes, Sir.
I um sorry I had to waste so much of my time over quotations, but
1 do think the House will agree that these quotations are pertinent
quotations: and in the face of them, it is idle to assert that we are
wrong in pointing out tc Local Governments the possibly dangerous
potentialities of this organization. I would only say this that if future
developments prove that we are, wrong—and there is nothing in this cir-
cular that is dogmatic or positive; as I said,, the whole thing is stated
in language of great moderation and restraint as tentative and largely
speculative conclusions—if time shows that we are wrong, that we have
misjudged this organization, that it ie a purely economic scheme intended
for the. welfare of the villager, then youmay be certain that we shall welcome
co-operation (Hear, hear), but, remember, we are dealing with a party,
a political organization that has never dissociated itself from or abandoned
¢ivil disobedience as a political weapon. It has suspepnded it only for
a time—and I have quoted today utterance after utterance of its own
teaders showing that its intention is to resurne the struggle, to renew
the fight and to force the Government to its knees by bringing atont =
revolution in ths villages. Can vou be surprised, in those circumstanaes,
if we have pointed out to our officers and agents all over the country
the necessity for watching this movement carefullv and estimating what
it really means? Can you be surpised if we called their attention to its
possible dangers? (Loud and Prolonged Cheers.)

Mr. A. K. Fuslul Huq (Bakargunj cum Faridpur: Muhammadan
Rural): 8ir, it would have been in the fitness of things if the day which
witnessed the opening ceremony of the first Session of this Assembly
could have been allowed to pass off without this trial of strength between
the Bureaucracy and the Opposition. This, however, was not to be; and
having listened to the Honourable the Home Member in reply to the
speech of the Mover of this motion, I have no hesitation in saving that
in this case the fault lies entirely with the officials. (Loud Opposition
Cheers.) 8ir, the Honourable Member has made a somewhat long
speech, in the course of which he has tried to explain to this House that
the circular is not only innocuous but that it offers the hand of co-
operation to the Congress, provided the Congress reallv means to work
for the benefit of the people of India. 8ir, the point is not whether the
circular is well meant or innocent, or otherwise, but the noint is whether
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the days of government by .circulars, secret or open, should be allowed
to continue, Officials have got very short memories and I am surprised
that even at the present moment the officials seem to have forgotten -
ihat iniquitous mecthods of administration as reflected by the issuc of cir-
culars, secret or otherwise, have always led to the most disastrous conse-
quences. However much the officials may affect to ignore the unmis-
tukoble forces which are slowly but surely mwoulding the nationhood of
India, they have got to remember that India has passed that stage when
it could tolerate methods of administration which' are utterly unsuited to
civilized cunons of government in' any part of the globe. S8ir, T do nat
know what kind of students the, members of the Bureaucracy were at
school or college or even in the University (A Voice: ‘‘Very brilliant.”’),
but when they ecme out to India I find that they are very bad studepts
in assimilating the lessons of experience. Perhaps the fact that they are

allowed to go on unhampered, in the course which .they . take, tends: to
lessen their powers of perception. AR I

Mr. OChairman (Lieut.-Colonel S8ir Henry Gidney): Order, order: 1
must draw the Honourable Member's attention to .the faot that there
is a large list of speakers, and I would, therefore, ask him very kindly
lo stick to the point at issue and not to introduce irrelevant matters.

Mr. A, K. Fuzlul Huq: What I was just going to. submit to this
House is the obstinacy with which particular methods of administratien
are being pursued by officiala and I submit respeetfully - for your con-
sideration that T am quite in order in referring. to that in the course of
my speech. Sir, there is an Oriental provarb—I am teld.it is Chinese
in origin—which says that the exercise of arbitrary and autoeratic methods
of administration eometimes tends to make people somewhat mule-headed.
. am only asking the officials in India, however much they may seem
‘o belittle the activities of the Congress, that there can be no doubt
that the Congress has got a very strong hold on the affections of the
people. (‘‘Hear, hear'' from the Congress Party Benthes.) It is no use
ignoring the Congress, however much you may differ from it and the point
that we seek to bring out at the prepent moment is that if you are well
meant in your efforts to co-operate with the Congress or any other organi-
sation in benefiting the people of this country, circulars should be open,
fair and straight and not conveyed confidentislly for the guidance of a
select coterie of officials. If if.is good, it is good-for alt andwit ean brar
‘he light of the day. I# it iz bad, and has got to bhe conveyved by cir-
cuitous and crooked methods, then it must noi be allowed to go out at
. Bir, having taken everything into consideration, I feel disposed to

give my whole-liearted support to the motion for the adjournment of the
House.

Dr. P, N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
Sir, a8 an economist, I am greatly disappointed to find that the Govern-

ment has taken up an attitude of suspicion, distrust and hostility towarda
the All-Tndia Villuge Industries Association. India is & country mosily

of villages nnd the welfure of the country depends on the weliare of the
villuges. It is, therefore, the duty of the Government as well as of the



MOTION FOR ADJOURNMENT, 517

representatives of the people to look to the economic welfare of the vil-
lages. Unfortunately, the Government has so far done nothing to im:-
prove the condition of the villages: and now that the people—and - the
Congress representing & very large section of the people—have come. for-
ward to take steps to revive the dying industries and to establish. new
industries, the (overnment ought net to take up an attitude of hostility
towards the programme. - It is net in the fitness of things that the Govern-
ment should hamper the work of the Village Industries Association. I
say the Government has been very ill-advised in tuking up such an atti-
tude. Let us hope and trust that better counsels will prevail with tbe
Government. In the meantime, T feel it my duty to appesl to the elected
Members of this House to condemn the present attitude of the Govere-
ment.

Mr. G. 5. Bajpal (Secretury, Department of Education, Health and
Lands): 8ir, I was hoping for a fairer appreciation of Government’s sharz
in econpmic agtivity from the learned professor whe has.just yesumed his
seat. When the discussion started, it looked as if my Honourable friends
opposite and those who agree with them would concentrate argument upcn
the-assumed distrust of Government. of what the Cangrege- is attempting
ta do and what Mr. Gandhi intends to do in order to revive the village
industry, It appeuars, however, that that by itself is not going to be the
field of discussion or debate, but that it is going to be contended that,
inasamuch as Government have a completely blank record in the economic
field or in what is comprehensively described as rural “‘recoh8truction,
therefore it is hardly proper for Government to say anything at all in
regard to this campaign of economie or rural reconstruction. I think thut
in fairnesg to Government one might be given a few nrinutés—one cantot
really in the 15 minutes or so review the history of Government's rural
poliey since the (Government of India passed to' the Crown—one might
be given a few minutes t6 state briefly what Government actually has doré
for the villagers and for villages. Tt is suggested that Government’ have
done nothing. “Why is it suggestéd that Government have done nothing P

An Honoursble Member: Gqvernment have imposed additional taxes
all right, L .

Mr. G. 8. Bajpai: My Honourable friend who is also an economist yiil
appreciate tie fact that there is8 no Government in the wotld which ‘ean
carry on any programme of reconstruction twithout taxation bécause, after
all, the resources of Goverriment come from the' pockets of the tax-payer.
Sir, it would be best, and I think conducive to the smoothness as also the
success of the debate, if we were to reserve interruptions for occasions
when longer ‘time is allotted to speakers and when one. is -given an oppor-
tunity of fully saying one's say. a

I will now turn and explain as succinctly as I can what Government
have done in the field of rural reconstruction. Let us take first villeye
industries which occupy a very prominent place in the programme of th«
Congress. I shall not. take my retrospect back further than 1916 and 1018
when the Industrial Commission reported. The Industrial Commission
puid special attention to the provincial machinery required for the néeds
of village industries. As w result of the recommendations made by that
Commission, we have in seven out of the ten major provinees, and that
includes now the North-West Frontier Province, central institutes where
artisans are trained in their handicrafts and, what is even more importans
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instructors are trained in order to aeccompuny peripatetic psrties which
demonstrate improved processes and popularise improved machinery. I
refer, Bir, in particular to the work which has been done in regard to the
handloom weaving industry, an industry which, I understand, is very
near to the heart of Mr. Gandhi about whom my Honourable friend oppo-
site has spoken so feelingly. Now, Sir, let us take another aspect of eot-
tage industries, that is, the improvement of designe and marketing.  In-
stitutes have been brought into existence in the major provinces, partien-
larly in Bihar and Orissa, in Burme and elsewhere, which pay speeial
attention to the improvement of designs. There is also now a movement
on foot, which has been in existence for some time, to bring into existence
depots which have the object of helping the producer of handloom worl: to
get a better price for his commodities than he would get otherwise.

Pandit Nilakantha Das (Orissa Division: Non-Muhammadan): Are all
these descriptions in order on this motion ?

Mr. G, 8, Bajpai: I am very glad, Sir, that vou hold that after the
very definite charge made by the learned Professor from Calcutta, what
I am saying in regard to economic work of Government is in order.

Mr. Chairman (Lieut.-Colonel Sir Henry Gidney): You are quite in
order.

Mr. G. S. Bajpai: [ shall now pass on from village industries to agri-
culture. We are told over and over again and quite rightly that of the
population of this country, roughly 80 per cent. is dependent either
directly or indirectly upon agriculture and that Government must do a
great deal for agriculture. I submit that consistently with their resources
the Government have done as much as they could for agriculture. (4n
Honourable Member: ‘‘Question’’.) T again repeat what I said a little while
ago that if interruptions are meant to subtract from one's emall allotment
of time, it really is impossible to do justice to any subject.

Mr. Ohairman (Lieut.-Colonel Sir Henry Gidney): I must call the
attention of the House to the fact that the Honourable Members have a

limited time at their disposal and they should not be interrupted
unnecessarily.

Mr. G. 8. Bajpai: I was on the point of stating briefly what Govern-
ment has done in regard to agriculture. It might interest the House to
know that actually the Central Government and the Provincial Govern-
ments taken together are spending something like two crores of rupees

every year, partly on agricultural resesrch aund partly on such matters as
demonstration.

An Hononubia Member: Question.

Mr. G. S. Bajpai: T do not know how my Honourable friend is
questioning facts which I can demonstrate whenever he has a. moment to
spare to look at blue-books. Two crores represent the expenditure
incurred upon demonstrations and upon research. Take another aspect
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of agriculture, the most important of all, irrigation. What is the position

there? In the course of the lust 12 years, there h.as been an ipcrease. in
the canal irrigated area in this country of 20 million acres which ts.,k!ug
wlso into account the 20 million in existence before represents 40 million
neres of land protected hereafter for all time from the ravages of famine
and the caprice of the monsoon. Those 40 million acres represents twice
the area under irrigation in the United States, not only a country infinitely
more prosperous than this but ualso agriculturally almost as important.
Let us look at what Government is doing in the matter of distribution of
geeds. The position as regards that today is that 15 million acres of ‘land
in this country are under better varieties of wheat, cotton and sugarcanc.
That, Sir, is all T can say at this stage about agriculture. Let us pass

on to education.

Mr. 8. Satyamurti: On a point of order, Sir. Education is not yet a
village industry.

Mr. G. S. Bajpai: I am surprised that my Honourable friend should
fight shy of the word education. '

Mr. 8. Satyamurti: What is the occasion for discussing education now ?

Mr. G. S. Bajpai: I was about to mention that my Honourable friend
himself was & very distinguished member of a Conference which met in
Delhi last year and recommended & re-orientation of our educational
policy, primarily to afford more scope for vocational education in rural
areas. The villager is the solicitude of Honourable Members opposite
and fnusmuch as education is nt the root of any rural reconstruction that
is vital, I should have thought that my Honourable friend would not take

any objection.
Mr, 8. Satyamurti: Then give us birth control.

Mr. G. 8. Bajpai: I hope my Honourable friend's Malthusian activities
will not be confined to the precincts of this House, but that he will also
preach this doctrine on the palm beach in Madras.

Mr. 8. Batyamurtl: There is no palm beach in Madras.

Mr, G. S. Bajpal: 1 was saying, Sir, that schemes of rural reconstruc-
tion in relation to education are now receiving attention from Local Gov-
ernments. As u result of their activities in this field of primary education
there has been an increase of three million pupils. Experience shows
that there is a great deal of wastuge and in order to remedy that wastage,
you have to concentrate upon vernacular middle schools which have been
such a success in the Punjab, Bombay and elsewhere. Is it, 8ir, nothing
that three Local Governments ure paying attention to this? Is it nothing
that the Government of India should be contemplating not in the very
distant but in the very near future the creation of a machinery which
would give a greater stimulus to the movement of educational reconstruc-
tion and educational reform.

Take public health. I have no doubt that my Ilonourable friend,
Mr. Satyamurti, will say that we should serap the Public Health Depart-
ment of the Government of India, because obviously they will have the
same effect as birth control of which bhe seems to be so much in favour.
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Mr. 8. Satyamurti: No, I am not in favour of birth control.
Mr. @. S. Bajpai: T am sorry that my Honourable friend.........

Pandit Lakshmi Kanta Maitra (Presidency Division:: Non-Muham-
madan Rural): Ie the Honourable Member entitled to enter into all tliese
matters on- & question like the one contained in the motion before the
House ?

Mr., Uhﬂrman (Lieut.-Colonel 8ir Henry Gidney): Order, order.

Mr. G. 8. Bajpai: My Honourable friend has forgotten the striking
feature of an increase of 38 millions in the population of this country. 1
think it does not need any strong effort of the imagination to lead one to
the conclusion that this increase is to a very large extent the result of the
effective action which the Public Health Departments of the various Gov- .
ernments are taking. I can mention other instances. Take for example,
pligrimages. At one time they used to be attended by werg very .dreadful
outbreaks of epidemics. These epidemics were not limited to the contres
of pilgrimage but they also followed in the trail of the devout to their places
of abode. All this has been eliminated because of :the sucoess of the
Public Health Department. This ultimately helps the villagers. It is
possible for me to go on like this if you would give me time (An Homourable
Member: ~ ““And ‘talk it out’’.) But all these are relevant matters.
There is no foundation for the suggestion that Government have been
absolutely idle in regard to rural recomstruction. Now, 8ir, I have co-
vered a few subjeets, but they by no means exhayst all what the Local
Governments have done or are doing. Take the question of rural credit
about which people are so much exercised. I have no doubt the socialist
wing of the Congress particularly are exercised about it. What is happen-
ing there? The provinces of the Punjab, the Central Provinces and the
United Provinces have undertaken far-reaching legislation on that subject.
Ts it suggested that that betrays a record either of indifference or of
ephemeral activity of recent origin? 'I submit not. I'see that I have
only two or three minutes left’and therefore it is not possible for me to
say as much as I should have liked to say in regard to what the Govern-
ments, both at the .centre and in the provinces, have.done for rural re-
construction work. At any rate, what I have said should satisfy the
House that the eharge of the learned Professor from Calcutts is-unmerited.
It should also show :the House that Government, so long as efforts at
co-operntion in the task of rural reconstruction are genuine, and not mixed
with any political tinge, are only too ready and too willing to welcome.
that co-operation. What my Honourable friends opposite have to make.
up their minds about is that there shall be no blend of & little bit of rural
economic reconstruction .with a large pail of political propaganda.

- Mr. 8. Batyamurti: Why not ?

Mr. G. 8. Bajpai:. Because I an"; not aware that éveu in Soviet Russia

5 pa One has gone and mixed up politics and economic reconstruc-
T tion.

Mr. 8. Satyamurti: Of course.
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: ’ . IS AT AR S ST TR S |
Mr. G. 8. Bajpai: It scems to me that if my Honourable friends are
really not interested in economic propaganda but are reslly uiming at
political propagandu, then there is no.justification, I submit, for a wote of
censure at all. o ' o

Prof. N, G. mga ((_'rl:lll.tili!' -ﬁmn Nellote : Non-Mulmmmf;d'ah Rural):

That is not a Congress organisation. T el

Mr. Ohairman (Lieut.-C-olonel' Sir Hehry Gi&ney): Order, oﬁar.
Prof. N. G. Ranga: I was subnﬁttmg it for his information.
Mr. G. 8. Bajpai: My. Honourable friends cannot have it both ways.

They canueoi say thst Government stand condemned because they say
‘their officers cannot help a movement which is primarily designed for
economic objects and yet in the course of the discussion proceed to say,
‘‘Really economic objects are purely secondary and what we are after is
a political revival of the country which, when the hour strikes, will be
fully made use of by the Congress party for political purposes and not for
an economic revival'’. Let me put it in a sentence. If economic re-
construction is what they are after, let them sit and consider what we
have done. come frankly to Government and say, ‘“We are here to co-
operute with you in this programme’’. On the other hand, if this is
merely n facade and o pretext and what they dre really after is political
propaganda, in that case they have no business to mix up the two. And I
would further submit that there is no justification for censuring Govern-
ment for telling their officers what is the plain and the real truth.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions: Non-
Mubammadan Rural): 8ir, T listened to the speech of the Honourable the
Home Member with undivided attention. This ie the first meeting of the
House and I was naturally anxious to undsratand the Government position
and I am even now equally anxious to deal with it in a dispassionate manner,
T wanted to see on what the Honourable the Home Member had exactly
based his circular. I find that-he had nothing more or better to rely upon
than a few newspaper extracts distorted and disjointed.

The Honourable Bir Henry Oraik: I cannot accept the word “distorted’’,
T distorted nothing: T read the exact words that appeared in the :doou-
ments from which I was reading. = The Honourable Member has no
right to accuse me of distortion.

Pandit @Govind Ballabh Pant: The Honourable Member cited extracts
from the papers without giving us the whole text thereof. If you read
the entire artiele it leads to an inference dissimilar from the impression
that the portion read out leaves in your mind.

The Honourable 8ir Henry Cralk: Sir, on 4 point of order, I suggesb
that the Honourable Member shoild ‘be made to withdraw the word
‘“‘distortion’’. T object very strongly to being accused of distortion.

Mr. Chairman (Lieut.-Colonel Sir Henry. @idney): Did the Honourable
Member by using the word ‘“‘distorted’”” mean intentional distortion by
the Honourable the Home Member? If he did he must withdraw it.
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Pandit Govind Baliabh Pant: 1 did not say it was intentional. T said
“*distorted’’ and nothing more.

Mr. Ohairman (Lieut.-Colonel Sir Henry Gidney): The Honourable
Member must realise that the word ‘‘distortion’’ can be interpreted to
‘mean what is not true indeed, in most instances it implies an untruth.

Pandit Govind Ballabh Pant: 1 submit, Sir, that the articles have not
been rcad in full. Certain extracts only have been cited,

The Honourable Sir Henry Oraik: I am willing to lay them on the
table.

Pandit Govind Ballabh Pant: They may be laid on the table but my
submission is that the impression which the extracts that have heen read
out give is not borne out when the whole of the article is read. 1 have
read some of those articles and T formed an entirely different impression
from the inference that one would draw from the short quotations that
have been given. I may make it clear that 1 had no intention to indicate
that the Honourable Member intentionally wanted to give us a deliberately
wrong impression. But the fact remains that the impression that he has
given is perverted. (Laughter.)

The Honourable 8ir Henry Oraik: On a point of order, the Honourable
Mewmber accused me of distorting und he has withdrawn that. T submit
that he is out of order in saying that T perverted the article. I read the
exact words and I did not give the House uny impression or intend to give
any impression contrary to that which is borne by the whole of the urticles

which I read.

Pandit Govind Ballabh Pant: As 1 proceed 1 think 1 will be uble to
make the position clenrer. But the thing that struck me particularly was
the great regard which the Government of Indie have displayed for the
Indinn Press. I would like to know when this process of conversion sturted
and when exactly they began to follow the lead and to draw their inspiration
from the Press and specially from the Indian branch of it. I congratulate
them on this dawn of good sense. I wonder, however, whether it is only
n pussing phase or whether it betokens their submission to the world
forees and to the force of public opinion in this country. I hope the Home
Department will now withdraw the restrictions on the Indian Press, and
repesl or radically alter the press law in this country. If it results in that
consummation, the Village Industries Association will have reason to
congratulate itself on this unexpected achievement and it will be found
willing to congratulate Government on this dawn of wisdom in spite of
their manifest anxiety to non-co-operate with it. But there is another
point which struck me. The Hononrable the Home Member referred to
many stray things from the Press but he took pretty good care notl to
refer fo what was the most important part of what has appeared in the
Press so far. What has Mahatma Gandhi himself said and what do the

rules of the organisation say?

. The Honourable Sir Henry Oralk: I had not the time to mention all
that. ‘
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Pandit Govind Ballabh Pant: Then T will supplement the Honourable
Member's remarks and this time mey be added to the time taken by the
Honourable Member. 8ir, the Honourable Member did not tell us that
Mahatma Gandhi himself had said soon after the issue of this circular
that if the Government co-operated with him in this matter he would
worle miraeles in the villages. What attitude of mind does that indicate ?
What after all is politice and what is economics? What does the Hon-
ourable the Home Member mean or Mr. Bajpai—a loyal Indian comrade of
his in the Indian Civil Scrvice—perfectly loyal to the Indian Civil Service
which is as faithfully Indian as it is a service? He gave us a catalogue
of the wonderful achievements of the Government in this country. Only
I did nct know what he meant by the govermment—whether he meant the
pre-mutiny government of the East India Company, or whether he meant
the government of the pre-Minto-Morley days or whether he meant the
government as it has been under the Montford regimé since 1920. 1 will
ask Mr. Bajpai to begin with the list of achievements of the East Indis
Company in this respect. T would ask Mr. Bajpai to give us a connected
and complete narrative of all that the Government in this country have
done or undone in the matter of cottage industries in the villages. Does
he rememnber that thumbs were cut off, bodies were maimed and inhuman
atrocities were committed? He knows all that. 1 do not want to
refer to that tragic history toduy. Now, as to the difference between
politics and economics, the world today does not recognise any difference
between polities and economics: And what after all is polities?... ...

Mr. G. B. Bajpai: On a point of order, Sir. I must say that the rather
gruesome statement my Honourable friend made is entirely unjustified
and incorrect......

An Honourable Member: What is the point of order?

Mr. G. B, Bajpai: The statement as regards the cutting off of hands
us a measure of encouragement to non-Indian industry—I know that that
statement has been made...... . .

Mr, 8. Satyamurti: On a point of order, Bir......

Mr. Ohairman (Lieut.-Colonel Bir Henry Gidney): Two points of order
cannot be simultaneously raised. The chair is already considering & point

;‘Inf order and no further point can be raised till the Chair decides on the
st '

Mr. @. 8. Bajpai: T was just going to say that I was not unfamiliar
with that statement......

Mr. Cheirman (Lieut.-Colonel Sir Henry Gidney): Order, order: Iam
ufmi(:l the Tonourable Member is out of order: he is not raising a point
of order.

Pandit Govind Ballabh Pant: Now, Sir, what is the distinction between
politics and economics? I do not know: I do not quite understand. Is
the earthquake work in Bihar an economic, a humanitarian or a political
net-work for entangling people and entrapping them inside the Congrese
fold so that the Congress may have power in the land? Tt the service of
the people by itself is considered an offence because it would tend to
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strengthen the position of Congressmen in this country, then pray, who
is agtuaily biassed and actuated by political motives? s it we who want
to serve the people, or is it they who want to stand in the ‘way of service
lest that growing influence should some day culminate in the extinction of
the existing vicious system of Government in this country? It is just
there that the rub comes in. It is but one more instance ‘of the political
obsession of this.: Government which has been responsible for mazy &
disaster in this country, and it is this aspeet to which 1 particularly beg
to invite the attention of Honourable Members of this House. '

There is another issue involved and it is again a vital issue. We have
been told and told repeatedly that the services should be independent,
that the cxecutive should adopt always a detached attitude, that they may
Lave political masters from among the Congressmen some time—Il have
sevem\ friends in the services and my relations with them have been
cordiul—they have always caid that they would not mind if they had to
serve under Congressmen. Now, l ask, is it in any way. a sslutary, a
sound and & wholesome principle that the permanent executive of this
country should be asked to take sides with the bureaucracy as against the
representatives of the people who may themselves form the Government
tomorrow ? What is the official defence of so many preposterous provi-
sions in the Joint Parlinmentary Seleet Committee’s report? Have they
not said sgsin and again that many safeguards have had to be devised so
that the services might not be subjected to political influences, so ‘that
they may be able to adopt a detached and independent attitude towards
public questions? Have we not been told agasin and again that Indians-
do not know the distinction between political things and service of the
masses? I, therefore, want to put the question again to the Benches
opposite, do they stand for the eervice of the people or are they as here-
tofore to continue to perpetuate foreign domination and exploitation of this
country so much so that every course of service prescribed by public men
in this country, howsoever wholesome and promising it be, should be
opposed, und they should fight shy of it and they should obstruct its
progress because it is likely to result in strengthening the position of those
who will perform such service? In fact, as the old story goes, the
bureaucracy want to confine their attention to the grooming.of the horse
and themselves eat: up the fodder. We on our part want to provide the
horse with fodder and to put an end to this vain grooming, but they will
not let us have that opportunity. I ask them to consider the position
anddto see whether the attitude they have adopted can even be regarded
as decent.

Then, there is another very serious objection to the circular which has
been issued. Village industries form part of Industry, and Industry is a
transferred subject under the Montford Scheme uccording to  the
Government of India Act as it is today. Have not the Government acted
against the sﬂfrit of the Government of India Act in interfering with the
discretion of the Ministers in issuing instructiong to.them not to eo-operate
.and join hands with the Congress party in the matter of village reorganisa-
tion? Tf so, then lel us beware of the J. P. .C.: constitution and the
‘safeguards: let us clearly understand what they aim at and let us not
forget that a foreign Government is always actuated only by one dominant
motive and that motive is the .perpetuation of foreign rule; may I ask
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the two emiment Indians sitting on the first' front beénch as to what thay
think of this uttitude of hostilily towards the  organisation which is to
coricentrate on working for the improvement of. the lot of .those who,
according to everybody who has ever had anything to do with this country,
are today submerged in ‘inconceivably collossal poverty. Is there really
any oceasion for politieal rivalry where the lot of the skeleton in the
villages is concerned? I will read out only two sentences—perhaps my
time may be up— .

Mr. Chairman (Lieut.-Colonel Sir Henry Gidney): It is very nearly up.

~ Pandit Govind Ballabh Pant: One defines the object of the Village
Industries Association :

. “‘The object of the Association shall be the village reorganisation and reconstruc- .
tion including the revival encouragement and improvement of village industries and the
moral and physical advancement of the villager of India.”

I ask the Honourable the Home Member if he in any ﬁray disagrees
svith this object . . . . .

The Homourable Sir Henry Oraik: Not in the least.

I

Pandit Govind Ballabh Pant: Very well then. I will give him another
relevant extract from the printed note I have in my hand and ssk him
if he has anything to add or. supplement or substract or modify in this
pledge which runs thus: :

The following is the pledge for the members of the Industries Asso-
ciation : '

“Having read the constitution and rules of the All-India Village Industries Associa-
tion, I offer to be a member thereof and I herehy promise to devote the hest part of
my energy and talents to the furtherance of this object which is the all round welfare
of the villages of Indin. 8o Jong as T remain as a memher of the Association T shall
not take part in any campaign uf civil disobedience; in the discharge of my dnties 1
shall seak the assistance and co-operation of all those who may be willing to give them
irrespective of differences in politica.. To the best of my ability T shall strive to live
up to the ideals of the association and prefer the use of village manufactures tv any
other, In the prosecution of my obligations to the villagers, I shall recognise no
distinction between mar and man.”

What does the Honourable the Home Member or any of the other
Honourable Members sitting on the opposite Benches object tc?

The Honourable Sir Henry Oraik: Highly commendable sentiments.
Mr. Obairman (Lieut.-Colonel Sir Henry Gidney): What date is that?

Pandit Govind Ballabh Pant: I could not give you the exact date, but
as soon as the Village Industries Association was formed . . . . .

Mr. Ohairman (Lieut.-Colonel Sir Henry Gidney): When was that?

Pandit Govind Ballabh Pant: 1 think it was after the Congress session -
in Bombay. Now, Sir, he admits he does not object to these matters
which are obviously the fundamental and determining factors. I find
the key to the Government’s attitude in two black words in that circu-
iar;’ and that is where ‘Mahatma Gandhi is desoribed as an astute

]
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politician. Astute, Bir, has a meaning which the occupants of the
Treasurv Benches know and renlise very well. Astute means crafty.
The world may look up to Mahatmaji as a saint, but people who are
adepts in that art of craft ean see nothing but craftiness round them.

Dr. T. 8. B. Rajan (Tanjore cum Trichinopoly: Non-Muhammadan
Rural): Mr. Chairman, I certainly congratulate the Honourable the Home
Member on the assurance he was good enough to give at the close of his
speech to the effect that the Government would extend their hand of
fellowship and patronage to the All-India Village Industries Associatton
when it _once sets about on its legs and proves its sincerity. I certainly
should thank him for that assurance, but I am afraid the assurance loses
all its merit, all its usefulness, and all that is valuable in it, when a
condition is put upon it that when it survives the opposition of the
Government, when it survives all those implications that are contained
in this circular to the officers, and when in the face of all this severe
opposition, the Village Industries Association would make itself felt.—I
do say, Sir, that the assurance of Government comes with ill grace when
it says that they would patronise it. It would have to prove by that
time its capaoity to survive in the foce of all Government opposifionl, it
would have to prove its usefulness, and no amount of Government
oppositior then would be of any aveil. But what is it that the Village
Industries Assoeiation proposes to do? 'The Village Industries Association
proposes to confine its activities to three things in the beginning. First
of all, the hand pounding of rice which sall the villagers will have to
consume instead of the milled rice. As a medicel man I can tell the
House, and it hag been proved beyond doubt by various Commissions that
have heen appointed to inquire into the subject, that hand pounded rice
is any day superior to milled rice. The vitamin contents in hand pounded
riee is very much more than in milled rice and the disease called Beri-
heri ‘has always been thought to be, and even today it is rhonght to be,
due largely to the consumption of polished milled rice. Hand poundeo
rice has several advantages in addition to improving the general health of
the people. It gives an occupation to the villager, it gives food to the
villager and keeps him free from disease. These are things, Bir, against
which the Government circular has been sent. Again, the Village Indus-
tries Association proposes to revive the village industries. My friend
opposite said something about handlooms, but are there mnot other
industries which today for want of support in the villages are languishing?
What about the mat-making industrv? There are scores of such industries
to which the villagers are not paying any attention and which the Village
Industries Aseociation proposes to revive. I am really surprised that suchk
a well-informed Government as we have today should take it into their
heads to send out a circular of thie kind to all its officers and ask them
to beware of the activities of the Village Industries Association, ask its
members to see as to who subseribe to its funds, who are the people that
takce an active part in the development and promotion of the progrmmme. - T
say the village muneiffs, the village officials will be set on the heels of sll
those people who are doing the \_Yillage Ir_ldustriea Association’s work, the
police will bo informed and the villages will be set on fire, simply because
of the fact that a man who spesks on behalf of the poor, who wants to
revive ‘the village industries, has been in the village to re-organize some
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of the dying industries. I can also refer to another parallel instance.
'I:heér say, what about the All-India Spinners’ Association and its political
significance? It shows how the Government has been hankering to get
.ut the All-India Spinners’ -Association in their campaign of reptression.
In spite of all the laws that you have today, in spite of all the Ordinances
thut have been put in motion, in spite of all the powers that have been
entrusted to the executive, the All-Indie Spinners' Association has escaped
your laws. Government regret that it has not been possible for them to
lay their hands on the All-India Smun re¢  Apsocintion. And afber all,
what 15 it that the Spinners’ Association has done except to provide food
for three lakhs of villagers, who are very poor, who would not have been
able to exist otherwise, who would have died of famine,—poor people
whose character and morality have been protected and whose virtues have
been shielded by this programme, and it ig of this Association that the
cireular says that it ha¢''a subtle and mischievous object, but the law
could not lay its hands upon the All-India Spinners’ Association.  Now.
what does the circuldr say about the Harijan movement and the funds
" collected by Mahatma Gandhi? Here, Sir, is a printed Report that has
beén published over and over again in this country, and it is really very
surprising that this Government which is so powerful, so clever and which
has its wrms in every nook and corner of this country, has not heard
anything about the Harijan moverent and the way in which .the funds
collectéd b¥ ‘Mahatma Gandhi sre spent. This .. Report glesrly
. says that during. the two vesrs of the existence of this mcyement
~ when the money was collected it has been spsnt for the benefit of the
" Harijsus themselvés, and there is an ennual audited .account presented to
the country. It is about this the Government say that they do not know
" 'how the funds are collécted and spent in this circular, And I am now
asked to helieve that this circular is only an instruction to its officers.
Ingdeed it is an instruction with vengeance, it is an instruction. to kill
every. movement started either by Mahatma Gandhi or even by the
Congress for the welfare of the poor. Everybody knows how much this
circular has frightened the poor villagers. Sir, we are there to do what
we can to serve them, and as my friend has said, if our service brings
its own reward, the Government cannot grudge us the result.

Mr. Suryya Eumar Som (Dacca Division: Non-Muhammadan Rural):
Mr, Chairman, I move a closure,

Mr. ¥, E. James (Madras: Turopean): Mr. Chairman, T should like,
in the first place, if [ may be allowed to do so, to welcome to this Housa
Mr, Satyamurti and his friends, and to express the hope that our asso-
cjation together in this House will, if not leading to agreement altogether
between us, at least lead to a better appreciation of one another’s point
of view, Now, Sir, I have known my friend, Mr. Satynmurti, for some
years. 1 have had the great privilege of crossing swords with him and
. co-operating with him in the Madras Legislature, in the Corporation of
Madras and in the Senate of the Madras University, and there has al-
wayg been one characteristic for which Mr. Satyamurti is very famous,
and that is his power of advoeacy. Fven though his case may be bad,
his powers of advocacy ave used to the fullest extent, and his party in
the Madras Legislative (‘ouncil in tho old days would always put Mr.
~ Batyamurti up when they had a somewhat feeble case. (Laughter.) Now,
Bir, T want to suggest t him that rn this particular occasion he has not
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got a very good case. However good his English may be, his arguments
were bad. I want to try and eoncentrate upon the issue which is in-
volved. . Many extraneous matters have been' introduced into the course
of discussion including thut long exploded myth about the cutting off of
the weavers’ hands which had never any historic justification. T want to
deal with the particulur issue which is before the House and to confine
. myself to that issue and not to deal with some of these somewhat cx-
traneous matters which have been introdueed. S

Now, as far as I have understood Mr. Satyamurti's remarks, he and
the Government seem to be, as far as this particular eireular is con-
cerned, in entire agreement as to some points of the objective appreciation
which is contained in that circular. As I read the eircular, it apparently
concluded that the Congress is still united; and T gather that Mr. Satya.
‘murti agrees with that. The circular also has concluded that Mahatma
‘Gandhi has his powers intact, that he is now hale and hearty; I gather
‘Mr. SBatyamurti also agrees with that. The cireular goes on to state that
‘the Congress has decided to attack the problem of natiopak freedom mot
only in‘the city but in the village, not only in the eountry but on.the
floor of this House. I understand that Mr. Satysnurti also agrees with
‘that,—certainly he agrees with it in so far us attecking the problem on
the floor ‘of this House is concerned. The oniy place where the author

. of this particular document and Mr. Satyamurti himself part company is
“where the document deals with the Village Industries Assqciation and
~ suggests to Local (Governments that they should look upon this new
“movement, which has grown out of the Congress deliberations in Bombay,
‘'with a certain amount of caution,—you may call suspicion, you may call
‘it caution, but there it is. I understand that Mr. Satyamurti’s. real charge
against Government is that they should not have taken this somewhat
suspicious and cautious attitude in regard to the Village Industries Asso-
ciation. Therefore the question before the House really is this. First of
~a]l, are Government justified in looking upon this new movement with @
“certain amount of caution and suspicion, and, secondly, cven if they aré
justified in such un attitude, is it a matter upon which they ought to be
censured by this' House? That is the real point,

Now, let us take the first point, and in taking this first point, [ would
obiserve in passing that it is vefreshing to find my friend, Mr. Satyamurti,
representing the Congress in this matter, being so sensitive about the
matter of Government co-operntion. I have slways understood thab the
Congress has been very independent in this matter in” the past, has pur-
sued its own course whether the Government has co-operated or has not.
But now 1 find Mr. Satyamurti being peculiarly sensitive on this ques-
tion of co-operation and even complaining, not of non-co-operation, be-
cause Government have never said that they will non-co-operate but of a
certain amount of caution in the attitude of the Government, on this point.
Perhaps he wants to eat the cake and have it too under the direct appli-
cation and control of this Government.” That is & nobiceable feature of
this debate to which I would draw attention in passing.

Now, are there any justifiable grounds for this.attitude which is re-
vealed in this circular, an attitude of caution or suspicion in regard to the
future of this particular organisation? It is an organisation which w
out of the deliberations of the Congress in Bombay. It is spon.somg by
‘the great national leader, Mahatna Gandhi, and its workers will he
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lnrgely drawn from the ranks of the Congress workers themselves. The-
Honourable the Home Member has read to the House a considerable numbqr-
of quotations from authoritative documents which purport to give authori-
tative views of Congress leaders in regard to the necessity for a reorien-
tation of policy and a reaching down on the part of the Congress into the-
villages in order to prepare the masses for what is called in somewhat
vague language ‘‘mass action” if and when that should be required. 1
have here another quotation which I take from the Bombay Chronicle,
dated the 21st November, which puts in a nutshell this very attitude that
1 believe leads to the suspicion on the part of the Government in regard.
to this movement. It says: T tooe

““The Congress influence will have to be increased in the neglectad rural aress.”’
I think every one will agrée with that:

“Such: influence is a necessary preliminary to the reorganipation of .villages
for political action. = Moreover a _wid_elE sprgad Congress organisation is slso a necussary
preliminary for the convening of the Constituent Assembly when the time comes. Let
the Congress workers thempora spread themselves' ont mto the villages, infuse the-
- villagea with Oongress ideals und prepare the ground for such miasa action as may. be-
necessary in the near future.” : . oo

One can quote many other statements of a similar nature which give
even an outsider the impression that there is a dgnger that an organigc-
tion of this description may be the training ground for mass action i the
political field in the future. ‘We have, of course, : the, statement jgf the
leader of this organisation himself, one who is at heart a civil resister:
and has never hesitated to say so, who has never givem up himsslf the
gospel. of civil disobedience in which he believes most earnestly .and who-
has frankly reserved his judgment in the future as to the necessity ci
such action again on a larger scale. Mr. Chairman, I ask the House,
those who are prepared to give this matter their quiet and dispassionate
consideration, as to whether, whether you agree -with it or not, there is-
any ground for Government caution in this particular matter. I submit
that there is definite ground for caution; there is certrinly definite ground-
for some suspicion; and in-so-much as the Government are ultimately
responsible for the fundamental function of governing the country, there
is every reason why they should pause before taking any definite action.
Now, therc is one other feature of this circular to which I should like to-
draw attention.  So far as I understood it when I read the extract from
the paper, the circular itself is somewhat speculative in its appreciation
of the facts and it is certainly tentative in its proposals for aetion to be
taken. As I understood it, it did not say that any particular action should
be taken. It merely sketched the appreciation of the position and it
said: ‘If this is correct, then we suggest that certain action ought to be
taken, but on these two points we wish to consult Local Governments and
we wish to hear Local Governments' views on these matters’. That is
the meaning, Sir, as I read it and if it is not so, I should like to be con-
tradicted. 1t is true that in the matter of industries the ministerial
sphere is most directly concerned, and therefore, it is .obvious that the
Government of India would wish to consult the Ministers fully before
venturing to take any definite action on their own part. If action had
been taken already the matter would have been entirely different. But
here is & new organisation which is being started, sponsored by the leader-
of the civil disobedience movement, supported by an' organisation which-
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still is primarily political and must be primarily political in its objective.

Can you blame, therefore, the Government for some suspicion on the
matter und for some cuution. If their suspicions are unfounded,  time
will prove it. If their suspicions are not unfounded, then Government is
right in issuing these directions of caution. In any case, there appears
to me at the present time to be no justification whatsoever for a censure
motion.

Mr. A. H. Ghumavi (Dacca cum Mymensingh: Mphammadan Rural):
Sir. 1 have listened to the speech of the Honoursble the Mover with very
great attention. .I have also listened to the epeech .of the Honourable the
Home Member. I think there was nothing objectionable in that circular.
After all what did it contain? . The Government of India wene conveyiig
their own ideas about this particulsr movement. It was not & sort of
order or direction. They were only intimating Provincial :Governments
_ that they have ‘this apprehension in their mind. It may be wromg but
. from what we have heard today I think therc .is every justification. . in
- sending out that cireular. It has been said by my H able - fviend,
Mr. Fuzlul Hugq, that he is opposed to having these privase circulare and
governing India by the method of circulars. He was a Minister in Bengai,
“and 1 should like to ask him how meny eonfidential cinculers he had
‘issued during his time. T '

M, l. K. ‘Fuzlul Muq: None whmqeyer.- :

M. A, B. Ghumnavi: Then, how are'the Government of India ‘to convey

“{heir ideas and views to the Provincial Governments? Dees he mern to
say that they should convey their ideas not by ecirculars, but by making
a statement to the Presa? )

Mr. A. K. Fuzlul Huq: Not secret circulars.

Mr. A. H. Ghummavi: Do you mean to say that they should imme-

diztely give out to the public matters on which they want to consult
Leceal Governments ?

Mr. A. K. Fuzlul Huq: Of course.

Mr. A, H, Ghuznavi: That is not the way in which Government act
in any country. My Honourable friend, the Mover, had read ont to us
certuin of the paragraphs of that circular letter. I wish he had read out
the other paragraphs too. I welcome that circular letter, for one of the
paragraphs says: '

“‘But apart from such preventive action there are in the view of the Government of

India other methods by which this movement may be prevented from developing on
dangerous lines.' :

It is in their view most desirable that Government should antieipate
this new movement by pushing on vigoreusly all practical schemes for ‘he
improvement of the eeomomic condition of the masses.

That is exactly what we want. Government is taking aetion now.
They felt that the time had now come when they should take'aetion. ' By
this circular they are asking the Local Governments to take this actien.

- Then further on it says..... ) ' : '
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‘Mr. Mohan Lal S8aksena (Lucknow Division: Non-Muhammadan Rure!):
Was the Honoursble Member supplied a copy of the circular?

Mr. A. . Ghuzmavi: I got-it from the same source as the newspaper.

Mr. Mohan Lal Saksena: Will the Honourable Member say wvhere he
has got it from?

Mr. Chairman (Lieut.-Colonel Sir Henry Gidney): Order, order.
Mr. A. H., Ghuznavi: I am not bound to answer that question.

‘Mr. Mohan Lal S8aksena: I want to bring it to the notice of the House
that here is an Honourable Member. . . . .

Mr. Ohairman (Lieut.-Colonel Sir Henry Gidney): The Honourable
Member has already been called to order.

. L3
Mr, 8. Satyamurti: On a point of order. No Honourable Member can
read from a paper which was not placed on the table of the House. 1
should like to know what is the paper to which the Honourable Member
is referring.

Mr, Ohairman (Lieut.-Colonel Sir Henry Gidney): I would ask the
Honourable Member whether he placed his own papers, from which he
read, om the table. :

Mr, 8. Satyamurti: I read from the Indian Ezpress. I am asking the
Chair to rule that the Homourable Member cannot read from a paper
which has not been placed on the table of the House.

Mr. A. H. Ghuznavi: T am sorry why all this fuss is made about this
particular paper. Government say further in this connection that tlo
Loeal Governments may also consider it desirable to give full publicity {o
the measures which they are undertaking and have undertaken for tho
uplift of the depressed classes. 8o, we will also know further what Gov-
ernment are doing for the uplift of the depressed classes. Then, they
further say that the propaganda on these lines should not be limited to
the steps taken for the development of village industries but should in-
clude all measures for the improvement of the peassants, that is.prowision
of hospitals, schools, roads, canals, markets, etc. I consider this is
very useful circular they have issued. (Laughter.) .After all, Government
have realized that they must also do their part of the duty and they said :
they had taken up the interests of the musscs. Not only do they s.y,
‘Do not limit your propaganda to devcloping village industries’’ but
look to ‘‘the provision for schools, hospitals, etc., for the masses’. 8ir,
after our experience of the last five years' disaster that the civil dis-
obedience movement has brought about in India and of the serious conce-
quences that hawve befallen those people’ in the various Provinces, is it -
not right for the Government to be alert, to see that no movement under
any new name sprang up which might hereafter develop into something:
like the civil disobedience movement in the past? They have merely
stated that in their opinion, they are apprehending something of that samt,
but that they might be wrong and they were asking for the opinion et
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the vurious Provinces. It is not as if they have sént out ‘an-order.. (An’
Honourable Member:  ““They have.’””) It is an instrument giving their
views in writing and inviting the opinion of the Provimcial Governmenis.
That is all that they said in the ecircular and the Honourable the Homie
Member made it clear in answer to the Honourable' the TLeade# of“tha
Independent Party that it was not to be put into action. Sir, what do ws.
seo further? The other day the Associated Press informed us that the
Congress Working Committee passed this Resolution: g

“The Congress has and can have nothing but good wishes for-the personal well
being of His Majesty . . ."

5

Mr. T. 8. Avinashilingam Ohettiar (Salem and Coimbatore oum North
Arcot: Non-Muhammadan Rural): What is the relevaney of this Reccluiion
to this discussion ? el

Mr. Chairman (Lieut.-Colonel Sir Henry Gidney): What objection docs
the Honourable Member take ? .

Mr. T. S. Avinashilingam Ohettiar: That is not relevant.

Mr. Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan):
I nlso want a copy of the circular.

Mr. A. H, Ghusnavi: It is very relevapt in this sense. It is a copy:
of a circular which says: _

““The Con, has snd can have nothing but good wishes for the wu well-
being of His Majesty, but Congiess cannot ignore the fact that British rule in lndia -

wherewith His Majesty is naturally identified stands as & positive hindrance to the
political, moral and material growth of the nation .. .”

An Honourable Membér: You deny that?

Mr. A. H, Ghuznavi: It is not a question of our denying it or not; the
question is that you are bringing Hie Majesty into this Resolution. Now,
was it proper to pass this Resolution at this juncture when we are goiug
to have the Silver Jubilee in a short time?

Some Honourable Members: I move that the question be now put.

An Honourable Member: The question may now bé put. Tho time is
up.

Mr. Ohairman (Lieut.-Colonel Sir Henry Gidney): Order, order, It is
mot the duty of any Member of the House to indicate to the Ohair that
time of a Member, who is speaking, is up. I have got a careful calcula-
tion of the time. I do not think it is right to constantly and unnecessarily
interrupt 8 Member when he is talking especially when there is yet time
1&:&, fc;r him to speak. The Honourable Member Mr. Ghuznavi’s time is
almost up.

Mr. A. H, Ghumnavi: Thank you; I wish to speak only for a ninute
or 80, . ., . ] . : _
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. Me. Ohatrman (Lieut-Colonel Sir Henry Gidney): The Honaurshie

Member’s time is up.
Several Honourable Members: The question may now he put.
Mr. Ghairman (Lieut.-Colonel Sir Henry Gidney): Sir N. N. Speep.

The Honourable 8ir Nripendra Sircar (Leader of the Hopse): Mr. Chair-
man, my Honourable friend, Mr. Satyamurti, has hrought forward this
discussion on the ground that it is u definite matter of urgent inuportpnee.
The (Government have not objected to any free and frank discugsijon, but
after hearing my Honourable friend, Mr. BSatysmurti, and sque of she
other speakers, 1 believe, the House will agree with me that we have beeu
discussing in a most indefinite manner a matter of no urgency whatso-
ever. :

Mr. 8. Satyamurti: On & point of order, Sir. You have ryjed gyt it
is a definite matter of urgent public importance, and ig it open to amy
Honourable Member to suggest that it is pot go?

Mr. Chairman (Lieut.-Colonel Sir Henry Gidngy): The Heonawrable
Member Mr. Satyamurti is quite right in his point of order, (Applayss.)

Phe Honourable Sir Nripendra Sircar: Sir, T can asgure the Chajr that
I was not questioning its ruling at ull. On the other hand, accepting the
ruling, I was only saying that you were led to believe and we were led
to Lelieve that a definite natter would be discugeed. | am oply poiwting
out that the matters which have been discussed are extremely indefinite,
it does not mean, nor wus it my suggestion, that anybody sheyld dispute
the ruling which came from the Chair. Now, Sir, the gravamen of the
charge, as T understand it, to put it very shortly, 1 gm -guoting agaie the
words of my Honournble friend, Mr. Satyamurti, that Mahatme Gandhi
is the soul of truth, Mahatma Gundhi has said that this movement, is ngt
politieal, and, therefore, it is very mean and disgraceful on the part of
mybody lo suggest that lLe has spoken an untruth. Bat thet is bebbing
the whale question; 1 am not now here disputiug the prapositign that he
ig the soul of truth, but where doer untruth came in? The charge is
this, or rather the surmise which the Government has made is this, thel
although he may have stuted it as an economic movement, the idea at
the back of the mind of the Mover is that when the masses are thoroughly
drilled and diseiplined, it will later on be used for a political purpose.

An Honourable Member: Why aob?

The Hosourahle Sir Nripendra Sircar: The mement the guestion “'wby
not ?”’ is put, it is an admission that the circular is fwe. (loud Offieinl
Applause.)

Mr. M. A. Jinnah: May I ask the Honourable the Leader of the House,
does he suggest thut the masses of this country should not be trained up
and used for any politicul purpose? (Hear, hear.)

The Honourable Sir Nripendra Bircar: I can assure my Honourable
friend that he has misunderstood me.
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Mr. M. A. Jinnah: You snid ‘‘a political purpose'’'—you mean ‘‘unlaw-
ful ‘activitibs'’ ? -

The Honourable Sir Nripendra Sircar: What I mean is this. It is
quite open, it may even be laudable, that depends on the point of view of
a porticular man, to mix up politics with economics but that is a point
which you are not discussing today. We are not suggesting that nobody
should mix up politics with economics. That might be to the best interest
of a country,—to mix up politics with economies. The circular is directed
‘ugainst one point nnd one point only, namely, that this is a political move-
ment mixed up with economics, thut this is a political movewent, and the
particular politics with which this circular is concorned is the politics
‘which leads to civil disobedience. The sole question is that the circular
surmises politics—and that is now admitted.

An Honourable Member: How do you know ?

‘“fhe Honourable Sir Nripendra 8ircar: I know because the author of
this movement has reserved to himself the right of starting a civil dis-
obedience movement at any time he pleases.

Mr. M. A. Jinnah: May I interrupt my Honourable friend? May I
ask the Feader of the House what would be sufficient or what would satisfy
the Government, over und nhove the statement by Mabatma Gandhi—
‘who is “‘the soul of truth’’ aceording to your own admission—who h s said
that-he has no political purpose? What else do you want?

The Honourable Sir Nripendra Sircar: If I have understood my friend
aright, his question is: What would satisfy the Government? What does
he meuan by that?

© Mr, M. A, Jinngh: Satisfy the Government that there is no justifica-
tion for ‘the suspicion that this movement is being carried on under cover
of some ulterior motive leading to civil disobedience.

. The Honourable Sir Nripendra Bircar: That can be done by two sep-
tences being uttered by Mr. Gandhi. That is to say, he has not merely
suspended it and kept it in suspended animation, but he has advised once
for all including himself that civil disobedicnee is going to be discarded.

. (Tt being gix of the Clock.)
 Mr. Ohairman (Lieut.-Colonel Sir Henry Gidney): The House now
stands adjourned till tomorrow at 11 o’clock.

... The Assembly then adjourned till Eleven of the Clock on Tuesday, the
22nd January, 1935.
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